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19 .5 .00 Heard hr B.K.Das, learned Counsel 

for the applicant and considered the O.A. 

Issue notice to the respondents to 

show cause as to why this application 

shall not be admitted. 

List on 3.7 .2000 for show case 

and consideration of admission.  

H 
Member(J) 
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On the prayer of Mr.Y.K.Phukan, 

learned Government Advocate, Assam 

case is adjourned and posted im 

for bomission on 10.7900. 

5 05 
Mcember(A) 



o.i.171 
of 2000 

4 . . 
Notes of the Registry Date Order of the Tribunat 

.0.7.00 Present: Hon'ble Mr.5.Biswas, 	dmini- 

strative Member. 

Thelernëdrcouñsefór -"the applLcatit' 

l ready two adjoufnt have been taken. 

- I am inclined to g°.i 	that the applicant 

counse15 are not, prepared to pursue the 

petition. However, as a last chance for 

Al 	C i, k& . dmissiori ,,case is posted on 24.10.0 

If any one of the learned counseç 
A' abs, nt the case 	licely to be 

- 

on the next date. Ljst on 

• 24.10.00 	for hearing. 

• 

lm Member(A) 

• 24.10.03 Present : The Hon'ble Mr Justice D.N. 
Chowdhury, Vice-Chairman. 

Heard Mr P.K.ROy, learned counsel 

• for the applicant and Mr A.Deb Roy, 

G" 	tCQ 	..Sp'k OoLL learned Sr .C.G.S.0 for the respondents. 

Notice of motion was issued as far 
back as 1905.2000. No return so far 

filed; Six weeks furthe'r time allcwed 

to the respondents to file reply to 

• the show cause. 
* List on 1.12.2000 for show cause 

and admission. 

5'\ 	,j- 	.ci zt. Vice-Chairman 

pg 

Aj 

.12.00 mr. 	P.K.Roy, 	learned 	counsel 	tot 

tJ e applicant and Mrs. M.Ls, learned tor 

(7- 

 

tY e 	Govt. 	or 	Assam. 	Lir. 	A. 	iJeb 	Roy, 

2-0  o f 1E arned SR. C,G.S.C. 	is present on behalf 

the 	respondent No.2. 	The respondents 

& 

at 	aiiod 	four 	weeks 	time 	to 	file 

* wr tten statement. 

List 	on 	4.1.2001 	for 	turther 

• 
.• orers. 

Vice-chairman  
trd 7 

• 	 *__z___ 
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WPOtes of the Regiry 

 

Oider of the Thhuna 

 

11.1.01 

t 

Present.: The Hon'ble Mr Justice D.N. 
• 	 Chowdhury ViceChajrman. 

The Hon ble Mr K.K.Sharrna,A.M. 

Heard Mr P..K.Roy,learned counsel for 

the applicant, Mr A.Deb Roy, learned Sr. 

C.GPS.0 and Mrs M.Das,learned Govtrnrnent 

Advocate,Assam for the respondents. 

Application is admitted. No written 

statement so far filed. NO further notice 

need be issued. The respondents are 

allowed 6 wees time to file written 
llw 

statement. 

List on 23 .2.2001 for written state-

ment and further orders. 

Nc 

( Lc\ r  
Member Vice-Chairman r 

Mr.M.Das learned counsel for 

State of Assam has submitted that the 
'yek It 

respondents a-r 	 iffidavit..( 

or that purpose sometime is pequirea 

Prayer is allowed, List on 13.3.01 

for QrdersP-' 	L4.S 

Member ice-Chairman 

Dr.Y..Phukan learned counsel for 

State Government Assajn,submits that 

written stataent has been filed so far 

the State Government is concerned. 

Mr.A.Uth Roy, for Union of India has 

prayed for further extension of time 

to file written statement. Prayer is 

allowed. List' on 3.4901 for orders.and 

written statement. 

I Nember 	 Vice-Chairman 

4L7 /VVJT/ 	I • pg 
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0.A. 171 of 2000 

Notes of ,  the,_Registry 	Date 	 Order of the Tribuna 

List on 1.5,01 to erthie the res.-

ents to file written statement. 

Member 	 Vice-Chairman 

List on 1.6.2001 to enab].e the: 

spondents to file written statement. 

S 

 L; 4 	v&J 

JL 

R '4b 

- 

t, 

3 • 4 • 01 

im 

1 • 5.91 

I 

Member 	 Vice-. Chairman 
• 

6 	tQ 

v/ AJA b/1L 

I' 	-flL4 

kLiL 
A 

1.6.01 Written statement has already been 

Eiled by the' Respondent No,1 and rejoinder 
ias also been filed by the appLicant . .The 

e3pondent No.2 has not yet fiied written 

statement though time was granted earlier,  
ai .he prayer of Mr.B.c.pathak. learn'. 

ed Addi .0 .G.S.c • further fciur weeks time 
is allowed to the respondents as a last 
chance for filing of written statement. 

List the Case on 6-.7-2001 for orders. 

Vjce..Chajrman 
4ç'L 

_49  'i 7 

bb 

6.7 .01 The respondenti No.1, has already 
filed Its  written statement • Mr .A.Deb Roy 

learned &.C.G.S.C* for the :respondent.e 

has sutinjtted that Union of India is not 
authitting any written etatment. 

The case is ready as regards plead-

i.ngs. Meedigl-y. 4he case maybe posted 
for hearing. 

• List for hearing on 21-8-2001. 

 

LS 	 ft 
ember 	 Vice-hai.rman 
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O.A. po. 171 of 2000 

Not es of t he R eg I st rate 	
•rderof the Tribunal 

eard learned counsel for the 
partie I i .,  Hearing Concluded. Judgement 

delivered in the open court, kept in 

separat sheets. The application is 
I partly llowed. No order a to costs. 

J7 ( 	

Vice-Chairman 
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CENTRAL ADJIINISTRATIVE TRIBurAL 

GUJAH,ATI BlNcH 

O.A./R. No. 171  pf, 2000. of 

DATE OF DECISION 21.8.2001 

Dr. Prem Saran 	
APICjT(S) 

Mr: B.K.Das-  with -Mr. -P.K..Roy.. 

VERSUS -. 

tJn±on' o -f--Indi-a & Ors 	.-. 	 RESPc.Tr)FJ\i'1.() 

Das., GovL •Ad.ivócate,ssâm. 	- - 	- ADVcCjTE YCR TI-IT. 
OIN 

T:{E 	
MS. JUSTICE D.N.CHOWDHURY, VICE-CHAIRMAN 

THE T40N2LE 	 MR. K.K.SHARMA, MENBER (A). 

1
.".1nether Reporters of local papers may be allowed o see 

th judment ? 

To be rserred to the Rporter or nt ? 

their Lcrdshlr)s Wsh to see the iir c•op of the 
judgnent ? 

4 	 the judgment i 	o ha circu tad tO the bthr Benches ? 

51.  

Judqrnent delivered by Hon'ble Vice-Chairman. 

Ilk 
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CENTRAL ADMINISTRATIE TRIBUNAL 

GUWAHATI BENCH 

Original Applicatlo No. 171 of 2000. 

Date of order : this the 21st day of August, 2001. 

Hon'ble Mr. Justice D.N.CHOWDHURY, VICE-CHAIRMAN. 

Hon'ble Mr. K.K.Sharma, Member (A). 

Dr. Prem Saran 
Son of Sri Parameswar Saran 
Secretary, 
-Administrative Reforms & Training 
Department, Government of Assam, 
Dispur 	 . . .Applicant 

By Advocates Mr. B.K.Das, and Mr. P.K.Roy. 
/ 

-versus- 

1:. State of Assam, 
respresented by the Chief Secretary 
to the Government of Assam, 
Assam Secretariat, Dispur. 

2. Union of India 
represented by the Secretary to 
the Governrtent of India, 
Ministry of Personnel, P.G & 
Pensions, Career Management Division, 
New Delhi 	 . .. .Respondents 

0 R DER (ORAL) 

CHOWDHURY J.(v.c.) 

This 	application 	under 	section 	19of 	the 

Administrative Tribunals Act 1985 has arisen and is directed 

against the action of the Respondents in not not onsidering '-•. 	 1 	 - 	 - 

the case of theapplicant for appointment to the Selection 

Grade of lAS as well as to the Super Time Scale of lAS though 

his batch mates were appointed. The applicant also sought for 

a direction from this Tribunal for setting aside and quashing 

the decision vide letter dated 4.6.1999 whereby the Screening 

Committee kept its decision asis the conferment of the 

Supertime SCale to the applicant under sealed cover procedure. 

Basic facrs requiring for the purpose of enquiry are summed up 

below 

The 	applicant 	is 	a 	member 	of 	the 	Indian 

Administrative ServIce (for short lAS) who was directly 

Contd ..... 



-2- 
'I .  

4 

recruited in the year 1978. He was allotted to the Assam-

Meghalaya Joint Cadre and served in different capacities in the 

cadre. The applicant went on Study Leave to United States of 

America from 1985 to 1987, on return and on assumption of 
a 

charge he held the post of Joint Secretary, Additional 

Secretary, and Managing Director, Assam Textile Corporation 

during the year 1987 to 1990. During the year 1991 according to 

the applicant he was appointed for a short period as Secretary 

of the Veterinary Department and later on as Secretary of the 

Revenue Department. He was again allowed to go on Study Leave 

for higher studies to United States of America in the year 1991 

and the leave was sanctioned upto 13.9.1994. He was 

subsequently called back from leave • to present himself before 

the Competent Authority in India in connection with a 

departmental inquiry. The applicant in this application has 

contended that his batchnates wre promoted to the Selection 

• 	 Grade and thereafter to the Super  Time Scale during his absence 

• 	 of Study Leave without considering his case. As per the 

prov,ision of sub rule 2 of Rule 6-A of the lAS (Recruitment) 

Rles, 1954 the applicant was entitled to for consideration of 

Selection Grade. the concerned authority considered the case of 

his batchmates in time overlooking his case in a most illegal 

fashion. Similarly his batchmates were also bestowed with 

super time scale in 1993-94 overlooking his case. He moved the 

authorities for consideration of his case which was also turned. 

down vide By letter dated 4.6.1999 the applicant was informed 

that Screening committee in its meeting held on 13.5.1999 

considered the case of the appiciant for Supertime scale and 

kept its dcision under Sealed Cover. Hence this application 

assailing the legitimacy of the aforesaid action of the 

respondents. 

2. 	- The respondents in 	its written statement stated that 

selection of the applicant alongwith 	the other officers of his 

Contd... 
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batchmates 	for 	promotion 	to 	selection 	grade was made 	in time 

but his case could.not be disposed of 	as he was on leave. 	As 

regards 	for 	granting 	the 	Supertime 	Scale 	the 	respondents 

stated 	in 	the 	written 	statement 	that, 	Screening 	Committee 

• considered his case for promotion and the same was placed under 

sealed cover as per rule. 	Mr. 	B.K.Das, 	learned Sr. 	counsel for. 

the 	applicant 	assisted 	by 	Mr. 	P.K.Roy 	submitted 	that 	as 	per 

rule 	the applicant was entitled for consideration of Selection 

Grade 	as 	well 	as 	Supertime 	Scale 	in 	time. 	Mr. 	B.K.Das, 

contended 	that 	by 	refusing 	to 	consider 	the 	case 	of 	the 

applicant 	for 	awarding 	the 	Selection 	Grade 	as 	well 	as 

• Supertime 	Scale 	the 	respondents 	have 	denied 	the 	right 	of 	the 

applicant 	guaranteed 	under 	Article 	14 	and 	16 	of 	the 

Constitution. 	Mr. 	B.K.Das, 	lastly 	submitted 	that 	reasons 

assigned bythe respondents for not considering the case of the 

applicant for promotio.n 	to Selection Grade and Supertime Scale 

was 	fully arbitrary, 	therefore a direction was required to. be 

'issued 	from 	the Tribunal 	for grating 	the benefit 	to Selection 

Grade and -supertime Scale 	to 	the applicant with retrospective 

effect. 	Mrs. 	M. 	Das, 	learned 	Government 	Advocate, 	Assam, 

appearing 	for 	the 	respondeit 	no.1. 	referring 	to 	the 	written 

statement 	as 	well as other materials on record submitted that 

the 	respondents' 	acted 	lawfully 	and • since 	there 	was 	no 

illegality 	in 	the 	action 	of 	the 	respondents 	question' 	of 

interference by the Tribunal did not arise. 

3. 	• The 	only 	reason 	cited 	by 	the 	respondents 	for 	not 

considering 	the 	'case 	of 	the 	applicant 	for 	promotion 	to 

Selection 	grade 	was 	due 	to 	his 	absence 	from 	t-he 	station. 

Absence of, an officer from the station in our view could not be 

a reason for not considering the promotion of an officer as per 

law. 	The 	decision 	of 	the 	respondents 	for not 	considering 	the 

case 	of 	promotion 	in 	time 	for 	selection 	grade 	in • the 

Contd.. 



circumstance is difficult to sustain. The respondents however 

in its written statement had stated that the case of the 

applicant was considered by the Screening Committee in its 

meeting held on 13.5.1999 but the decision is kept under Sealed 

cover ,  in view of the, fact that the pendency of the Criminal 

Proceeding, for which the Central Government accorded sanction 

under Section 19(1) of .  the Prevention of Corruption Act, 1988 

for prosecution of thepp.1iLc;antt along with other persons. Mr. 

B.K.Das, learned Sr. counsel appearing for the applicant 

referred two decisions rendered by the Supreme Court (1) Union. 

of India Vs. K.V. Jankiraman (1991) 4 SCC 109 (ii) Union of 

India Vs. R.S. Sharma, AIR 2000 SC 2337. Mr. B.K.Das, the 

learned Sr. counsel submitted that respondents were not 

justified in resorting sealed cover procedure in the matter of 

granting Supertime scale. Mr. B.K.Das further contended that 

the Supertime Scale was also granted to his batchmates in time 

that was in the year 193-94. During the aforementioned period 

neither any criminal case was pending against the applicant 

nor any sanction was accorded. The learned Senior counsel 

contended that in the circumstances the respondents erred in 

relying . the sealed cover proàedure on the basis of O.M. dated 

1.12.1980. As per paragraph 2 of the O.M. the sealed cover 

procedure is to be adhered to by the DPC in the case of 

Government Servant under suspension; Government Servants in 

•  respect of whom disciplinary proceeding are pending or a d 

ecison has been taken to initiate disciplinary proceedings; 

Government Servants in respect of whom prosecution for a 

criminal charge is pending or sanction for prosecution has been 

issued or a decision has been taken to accord sanction for 

prosecution as well • as Governmet servants against whom 

investigation on serious allegations of corruption, bribery or 

similar grave misconduct is in progress either by the CBI or 

any agency, departmental or otherwise. - 

- 	 . 	
Contd.. 

(2 
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4. 	In the instant case materials on record clearly 

indicate that there was some investigation or enquiry against 

the applicant was also under progress entailing to grave 

financial irregularities. The applicant at for some point of 

time was Secretary of the department. . One man enquiry 

committee at the relevant time was constituted to go into the 

allegations; The presence of the applicant was called for and 

finally the Government of Assam accorded sanction for 

prosecution under. Section 197 of the Code of Criminal 

Procedure, 1973 and the Central Government accorded sanction s  

for prosecution undersection 19(i) of, the Prevention of 

Corruption Act, 1988 on 27.8.1997. 

In,  the circumstancés, the decision of the Screening 

Committee communicated through letter dated 4.6.1999 cannot be 

said to be unlawful. 

As mentioned earlier, we 	did not find' any valid 

reasons for not considering the case of the applicant for. the 

Selection Grade in the year 1991 when no' such enquiry or 

proceeding was pending. Accordingly respondents are directed to 

consider the case of the applicant for awarding. Selection Grade 

to lAS. The respondents shall complete the above exercise 

preferably within a period of three months from the date of 

receipt of a certified copy of this order. 

1. 	The application is partly allowed. There shall 

however be no orderas to costs. 

(K.K.SHARMA) 	. 	. . 	 . 	 ( D.N.CHOWDHURY) 
Member(A) ' 	' 	. 	 Vice-Chairman 

t rd 
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:i. O.A. 1to 27. 

2. Vei Ei 	 — 28. 
3• dt. 18.7.91. A 29. 
4 • NOti si cation eit. 12.12.95 • B 30. 
5. t. 3.6.96. C 31. 
6. dt. 13..97. D 32 to 321. 
7, ct. 4.8.97 E 330 
S. dt. 	21.8.97. -' F 34. 

• 	 90 dt. 5.8.97. 0 35 to 370 
10. Gradation 1:L8t.(t. 1.4.98. H 38 to 490 

p.i.icPtio1 eto 19.8.99. I 44 to 450 

12. cit. 15.5.99. J 46 to 47. 
13. Noct&o 	ct. 9.2.200. K. 48. 
14. Ovt. Ietter dt, 4.6999. L 49. 

15. içp1icitioa dt. 7.2.00. N 50. 
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IN HE CEATR1L AI5TRLIvE TPXBJNg, GJWMA71 Bi, 

BE'XWEE - 

Dr. Pron $J rim. 

'I .....  

1ND 

Stite of 2ssrn & Or 

• 1I 41 I• ______________ 

pet4s 

1. 	Partiai:Lr 	of the 	piiciwt. 

 Ne of the 	)p:Lict 	z. 	rin. 

 N&ne of the fFther. 	Shr-1 Pwneswr Srn. 

 Age of the 	iic&t 	48 yexs. 

 DtiOfi $ 	ecretFzy, LiliEtrti.ve 

'7 
 

Rel;,ovqs & TrFiifling Departmelt 

O)vt. of kssm, t22epr. 

 Office Addres& z 

 Address f3D r service 

of. Notice. 	 - 	cb- 

2. 	Particulpre of the reot8. 

3. 	State of Assm, 

represented Ly, the thief Secretxy, 

to the G)vt. of As%, 

APeam Secretiry • lylepar, 
4 

2... 



S .  

•! 	

.: 

- 2 - 

	

2. Union of Ifl(, 	 - 

lk 

rreseted by the secretiry 

the O)vt. of 	Ninisty 

• 	.. 	• 	 f Pereme1, P.G. & P1EiOflS. • 	
Career Mnt u.Lon, 

New Delhi. 

Partic,alars o the. order 

against ith appliotion 

is. rnae and subject in br.ef.... 

(i) 	The applicition is made against 

noonsideration of the case of the 

applicant for.appoiclthEnt to the 

Selection Grade and aipertime Sc&.e 

• 

	

	of of lAs while onsidex:ing th.e scale 

of other similarly sitated of.cerz. 

The application is also made against 

letterNo. AiT. 18/97/80 satd 

4.6,99 intimating on Leration of 

the applicant' s case for pzomotion 

to &petime Scale byaóDpting sealed 

S  cx,berpriceaire. 	• '• 

JnzisdLctLofl of -• The applicant declares that the 

S 	the Trl bv.nal. 	abject matter of the instant 

\ 0 	
. 	 • icantiswithin the jurisd!ction 

thistiJainal. 

- 	 . 	 • 	• 5...... 
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Liittiofl : 	Ihe pp1ic6flt 111hArdier dec1re that 

the app1iciton is• ih.ether the period of 

jilmi ta tion prescribed under section 21 of the 

Aninistrative Tribini1 ict 1985. 

Facts of the caj s 

i) 	Iht the applicant i,s a mnber of the IndL'i 

inistrtive Service (Izs), of. the AssfltMeglyo 

'JointCadre, appointed by d.rect reciuitht in the 

year i9. He obtned B. E. DEgree in diaica1 

en çLneering ac alEo obtainedM.B.A, from the 11c'ian 

InstLtht.oc1 of M6iaget, C1catta, hfter joining the 

IS, the applicant c)fltinued his sbidLes and ?taifled 

M.A in Inblogy from the University of Psy1vaiia, 

U.S.A. File, also N.h. and Ph.J) in Anthropology from the 

Universty of Ca1ifor.a, U. &A, 

%latp ater ompletion of the Probtioflary period 

in the I.•ts.. the applicant was initially posted as the 

ivisionL Officers 	]ivisional Officer s  sibsagar, 

in the year 1980 and in the year 1981 he was transferred 

and posted a the Uflder Secretary to the (Ivt. of 

Ittjes >arncnt where he worked tL11 1983. in 1983 

£tsetf. the applicant joined as . the C&rectr of Evaluation 

and...... 



and MOnixg, Gvt. of. AEn. LUr. Later in 1984 

he was posted as the Deputy Wmissioner of Darzaflg. 

Pm 1985 	1987, the.applicant weat on sthdy leave to 

the U. &.A* an t. obtned N. A.. iri. In cblogy fm the 

University of Pnsy1vania./'Daxing 1987 to 1990, hehi.d 

diarge of the post o f Joirit 8ecretzy, Additional Secretary 

arid Nariac.ng Lrector of the Asst Teztiie Corporation, 

all under the Incbstries Department of the (vt.. of ssan* 

he was posted r a éiOrt pezLod a5 the Secretary 

the Veterinary Darth1E1t arid later as the Secretary 

the Revelue  Dpartmit, In 1991 the applicant again 

wt on ztU cV leave to the J.S.A. e where he did his N..A. 

and Ph.D. in hflthropolo. He came badc frem the U.S.A. 
5 .  

in 1996 an d on 1-1i5 reth in he Va s posted a the secrety 

to the 	Of AESIfl in the Aôiiistrative Refom arid 

raining Leparthlt, in whidt capacLty he is still woxking 

the applicaflt has an unb1niéed service career. 

Lii) 	2t the applicant states that the ondLtioi of 

service with regard to titieient of the scales Of pay 
as amenberofthei..a, andthepost to beheldbyhix. 

in a Grade carrying a partiatlar. scale of pay are gverned 

by theIndLan AdiinistratLve Service (Pay) aales, 1954 

(in dort pay rules) nd the Stheciles thereider. Fale 3 

of the pay rules effective from 1.1.86 iprovieled 85 Uflder-; 

3. Time....... 



30 	Time scale of py - (1) ¶Lhe scales of pay tisib1e 

1y) a Miber of the Services of the ótes 1th eect 

-rom whith these said sciles óiaii be denedt 

have axie into brce Th11 be as b11ows :-. 

4 

Junior scale R. 	75-00EE.1004000 

- 	w.e.f, lt cy of Januaxy 1986. 	- 

Swnior scale - 

Time scale Re, 3O (k 5th year & 6th year).-

• 	 100-.3700..4-4700 	 1st cy of 

Januazy, 1986. 

(ii) Junior Acini stratLve Ozede.- R. 3950-1 i.. 

4700-150,500o (non- ct..onal) W.e. f. the 

1t of January. 1986, 

Provietee, that ameber of the se±vice 

jiali be apointed'b, the service scale 

\ jV 	on hi ainpleting 4 years of service, 

I ibject to the ptovision of sub-ru1e 2 of 

Rile 6.-z of the ILi Adninistrative Service 

• 

	

	 (Recrttitrnt) Riles,.1954 and to the Junior 

Adnini strat Grade on omp1eting 9 Years  

• 	 0 service. 

NOTE:.- The four years ac)d nine years of 

servicein this rule ml1 be calci1atec 

from the year of a11o€nt aqsjgi-ee. to him 

• 	 under Reçiiation 3 of the Inc'an uministratjve 

• 	Service (1i1aeLon of diority) Rile 1954. 

• 	- 	 - 	(iii)..... 
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Selection rade - Re. 4800.-150..5 700 w. e. f. 

the let dy of Januixy,. 1986. 

aiertime Scale - Re. 5900-200-6700 

wef, let day of. Januzy. 1986. 

Abve &zpertirne Scale - (1) i$. 7300-100..7600. 
(ii) Rs. 8000 (fixe w.e.C, the 	day of 

Janury, 1986. 

iv) 	That the abve zule with regard to the actiibUjty 

of scale of pay etc. ha5 been amded with effect from icac&. 

1.1.96 under the Ind.an U'&ninistrative Service (Pay) 

'ifth uenbeit Ri1es4997 and the scales of py pxovided 

in vazLous grade under mle 3 has bee-i ibstLtnted as  

under: 

Junior Scale Rs. 8000 - 25-13500 (w.e.f, 1st 

day of January, 1996). 

.The Scale - R. 10650-3-1585O (w. e. f. 1st 

ãy of Januaxy. 1996). 

Junior Ainjetzative Grade Re.12750..375 

16500 (non-.inctLonal) w.e.f. 1st y of 

January, 1996. 

• 	 (iii) Se1ect071 Grade Rs. 15100-400-18300 

(w.e.f. 1st day of Jaciury, 1996. 

supertirne..... 

) 
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apertime scale Rs. $400-500-22400 

1st day of Jizy, 1996), 

Above $pertime Scales (i) RE. 22400 -5-24500. 

(i) Rs. 26000 (fixecO. 

RE. 3O.00O(Pixe. 

(w.e.f. 1st day of January.1996). 

v) 	That the applicant states that Rile (2 of th'ë 

pay Rilesov.Ldes as 311ows I. 

(2i 	QpOiflthflt to the Selection Grade and to 

the posts carrying pay above the time scale of pay 

in th e Ind.an 1dniiiistrative Service ta.0 be made 

1 y se.ection on merit with 	regard to seciioxity 

Pzoyided that no meiber of the service i11 

be eligible 	a oi eit tx) the Selection Grade 

uiless he has entered the urteith year oi service 

calG2lated from the year of a.Uotj•erit asqigned to him 

Under rule 3 of the Incan Acttistrative Servtce 

(Regilation of seniotily). Ri1s 0 1954, or under 

• 	rez1atton 3 of the IndLan di1istrative Service 

(siiorLty f Spe4tial Recxuite Rei1ation 1960, 

sthsemrbe. 

vi) .•.,... 

M, 



A- 	Posts carrying pay above the time scale. 

AAAAMMO .1) ief Secretjzy to 	ver%1mt. 

Finance Or!ttssioIer. 

3Y Wrimis. 	for Plan)ing and Devei.opmt, 

 Orranissioner 2or 1gLcilthre Pro'cbction 

and iral Developrnelt and Special 

Secretaxy 13) Gvt. 

 Qrni s sion er of EtLVi sion. 

 -iaiuia, Boardo2Revnue, 

* 
 Q)maissioner aflci Secretary to O)vt. 

 Gie2 	ectoril O22icer and Ex-o2fLo 

o)m.ss.Oner and Secretary to Qverntnit. 

B.... 	st gz"AjaEjl a 0 aw i) the sior time..çie ete 

)S894. 	1) Meber, B)rd.o 	Revie, 

secretary to ovt. 
3 ty Commi ssiori er. 

4) Add.tiona1 Secretary/Joint Secretazy/ 

Deptty secretary 13) Ovt. 

6 

M 

(V  

-8- 

vi) 	That the applicant states that So'ele III •. and B 

pbbvides the posts carxyng pay abve the time scale 

and in the s.erv-ee time scile k in the IIi Ati1isttive 

Serv.ce under the ftLff-erent State Gvermertt and the 

posts tflder the t E Aisam Cadréabve the time scale 

are as 36ll0ws $ 

5)..., 

LI 



• - .9.,  

 Secretazy to Gvermor. 

 secretary toØief Minister. 

 ("wisionerof Transport 
• 	

. 	 8) Birector of InstrLes. 
• 	

• 	 9) Restraro2Copeative Societies. 

• 	 10) M rectorofLanRecxrc. 

11) - Omrnis4oner of Excise. 

I nssion er 0 f Txee. 

13) ILrector of LUral Deopwen t. 

34) Lr.recbr of Training and Picipal 1 . 

A6m Aninistrative StJff OUege. 

 State 	iq1ixy Officer, (itk 	r Delpartment 

pxoceedthgs. 	• 	 • 	 - 

 ?zoj ect.D.recto r, 

Duty Oxi ssi0) er (Dev&..oprne'i t), 

1) AdLtiona1 ruty 	 vil 

18) Stt1.e,t Officer. 

vii) 	That the app1icnt states that in vie'J of the 

a'iesaid rile 	osit.on 	he Wa 	igi1e and war, ent 	ee 

)r co,  5ideratLOn lbr appoiflt!fleTlt to the Selection Cader 

o If lAs. in the year 1991 whi he entered burtnth year of 

service calctalted fm 197 	whith is the yeax of 

allotnent assigPed to him. 	Rit the authority thiogh 
orne.ered the cases o 	other similarLy sitiatet officers 

4 

M, 	 an d.... ,•. 
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a 
- 	L0 

rnted then t, 	the Setectioi 	Grateof lAS with effect 

fzom 1.7.91, 	not c.flsider the case of the plicat 

in a most i11egil and arbitrxy macrner. 	2e 115ollowi.ilg  

are some of the officers Of 1978 batch of I$ officers of 

Aam çdre vi,4 were pxonoted to Selection Grade as per 

the, det41sgivsi bel&w $ 

iri &K..Srivastva, 	i11oWed vide Qvt. 
IAS,(RP.I978) ' 	 ff1.. 

tifl 	p )— NO j .AAI • 44/ 
tionin:the 88/8 dated 
Selection Grade 6.5.92. 

of ZASin the sci.te 
of py of Rs.480-. 
150-5700 PM. with 
effect fzm 
1.7.91. 

gtl zi PC 	S 	IAS Vide (3vt. 

(RR-1978). Not 	iction 
No'. AAI-44/88/ 
68-z dated. 
6.5.92.. 

SA riM.M.Cairae,IPS, VideOvt. 
(R1..1978). 	. notification 

NO • hA 1. 44/88/ 
68-B.dted 
6.5.92. 

4 

q t  
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• 4 . 	iL P.P.VeDnaIAS 	. 	 . 	Vide 	vt.N0ifica. 

• 	(i-1918$. 	 tion NOj 1.44/ 
88/66 cit. 6.5.92. 

5 0 	rL Bireowar Bama 	IA, 	-dD- 	Vide 	vt. notifi 

(kR ACS-.1978). 	. 	 . 	 cation 	j 

88/66-A dated 6.5.92. 

viii) 	'at the app1icat states that fr obtaiciing NA. 

andph. D. f vrn the Uiiversity oi Ca1i3rni, santa ]rb3ra, 

U.&A.,hews o 	various teavé gxa'nted by theQvt.cbring. 

the period fpm 1991 to 1995 and the Qvt. while gr.nting 

the leve t1y certified that he would have o,ntithieci to 
hold the post bit jIbr his prceeding on 1eavead that. 

thre is evezy ex,ectatLon o 	his rettziing to the post 

zorn whidi he pxoceeded On le6ve or to a similar post, 

terji%.nning that the applidint had lien in the post 

he was holdin.g Md that he is entLted. to all the r.4it 

and pxv'i1eges a s adiissib1e 6 a a menber o 	the I. A, S. 

2i 	app3.ici.t u tiiiat€Ly on e,ixy of his leve Joined as 

Secretary to the Qvt 	o 	ssam, Administrative Refovs & 

TrLfliThgparbnit i1.Jnazy, 1996 Asper 0vt. Notiaton 

.MA.9/9W58 dated 12.12.95. 

Aapy oi the order dated 18.7..i. sanctioning vrioUs 

to the applicant and a opy o 	order dated 12.12.95 

whidi he wag, posted as Secretary, .di:ai strtive Reforms 

etce  are acinexed as )inex1re NA • and 'L3 	u to this 
V 	 • 	 •.• 	• 
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: 	

terjoiiing badc b ',U's dities on rétun 

fzrn U. S. A.,the app1i.cnt was shodced to learn thtt many 

ø2his batdmates 01.978 .- RR) adev eme 02 hs 
jun..or ofl.cers in the cadre were 	ot ofli.ya. po.nted 1, 

the Selection Gr e,bat were a10 appointed to the 

t&ipertime sc4e of I.A..S. without onsidering hs case 

such app 	-Vie applicant therefore betflg 

h•i3.y arLevedl i'tted al Amber , olt: rrésetatLon  to  

..e Gvt, of iss8rn, 	br conezi eerption of his case 

retrpecti.vely, an-d since the Qt*  on éadi occasion held 

ont hope that hi5 case would be c%1y oflsidered, the 

p1iont hopin tr br a favurabie action d.d at not appz.oad 
any legal forim'bit eileda rreseitation to the 0vt. of 

IndLa oh 5.897 a exng a th•y of the rrestation 
dated 4.8.97 ~ 1ed bere the Wvt, of Ass 	br 	urbLe 
trgt action, aat r rin best koown to the Cbvt, 
no actLon was takel on the said. r,reseitatjoi. 

O)pies of the rq)rese)to 	ljtted by the 

applio'nt before the Gvt. of ?ss, on 3.6.96, 13.1.97,. 

408097, 21.8.97 and before the Ovt.. :f  I1C 	on 5.8.97 

are nexed as , Annemre 	C no 
D 	F- .. F , an 

G N 	application. 

at the applicant states that the following are 

the nFfle of officers 'who were appointed to the Supertime 

scale, 
•.,.. 
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•8 it al e, 	whO ate either the app1icmts btd-.rnité or 

juñiorsieI.A1S.cdre. 

Name o 	lAS 01cere. Year c Q)vt, notiction 
11ct NO. with er teo • i 	I15, 6ppointmit to the 

Sarertime Sc_e. 

 Sc. Pracp RR.-3978. ted  

C3* 7 - 9~3~_ 
 Se& P.?. VèuaaIAS, RR..1978. No. ?A4/93/3 rated 

5.9.4. 

 ri H.M.ilae,•I15. RR,-1978, No. 	44/88/1 26 ,  

dated 26011.93. 

 i zi O.P. 	grwa1,I S. P,13. 	9. No. AA 1-44/88/Pt. U/ 
IIeAted 710.98 
w.e.f. 13.7.93. 

 Slr.L. Jtésh IGlosla,IAS 	RR..1979. NO, AA 1.44/88/124 
ted 12.11.93. 

 Sari Ao KZ-i pJwr,,IAS. -RR-979. No. AAt.44/88/04-c 
ted 13.7.93. 

	

7 Bnti. Ebily DBs 	(pj.1979) • N. M1. 44/88/121 

	

th0tY. i ASe 	 8td 15.10.93. 

.8. 	PrnodKr. 	••(.1979) 	No. t.6194fPV50A 
- 	 OU(hi1J, lAS, 	

- 	 ted .10.95. 

9. 	in 	T.L. Bzu,IiS. (scs4979) • No. M1.44/88/104E 
• 	

. 	 ted 1.7.93. 

100 Ibri K.Tripathi,IhS. (RI980) No. AA1044/88/196 
• 	 . 	 . 	 - 	 c 4ated 24.1.94. 

11.... 



U. ah zi Bmskar (R-1980). NO. i1.44/88/179 
1ué 1vxy,. ifls. - 	 .- dated.21g./94. 

12. . $th 	(h. DgI AS. NO • A2A. 1O/94/Pt/ 22 
(R-1980). ted 8.3.95, 

3.3. B.V.P.RO,I?S.. (RR-198 AA1.44/88/298. 

dated 22.8.95 

3.4. r. Ja. Ptiya (RR-,198V No.1.44/88/Pt.U./5 
Pxkash, lAS. - dated 11.3.96. 

j .ava,IAS (P..1982) No.hi1.44/8/298A 
ted 22.8.95 0  

 Dr..R.K.Baxu, lAS. (SCS-1982) No.L.44/88/298..B, 

cted 22.8.95. 

 'i1.iittaX,IPS (R1983) NO.  i4/97/PV89-, 
dated 12.11.98. 

1$. ri A, Y,, - Si&.IAS. (RR..1983) NO.zJ1.44/88/Pt.1U,'14 
• c'AtedlS.2.98. 

-61 ri B. V.Pyare1a1,I2S. (RR-1983). No.At1.44/88/Pt.Ui/ 
• • - 

14-i, dated 18.2.98. 

29 J.p.ea,Iz5,, (RR.4983) NO, ihl.44/88/Pt.U1/ 

• j.4..B.dated18.2,98. 

2. 6'1 ri Neeraj (SCS4983) NO.L.44/89/Pt,LL./ 

- dated 18.2.98. 

23. thr S.detr..I1S, (scs-983). No.1..44/88/Pt.1li/ 
14-C dated 18. 2.98. 

23*. Dr. &B.Mei,lAS. (scs. 1983) No. ?A1.44/88/Pt.i13./ 

- 	 - 

 

140 dated 18.2.98, 

24a,, $*. liarish &nowa1,XAS.(R-1981) N, AAA3.0/94/Pt/ 
- 	

- 22A dated 8.3,95.. 
.. SrArufl Kumar,IAS, (RR.1983). NO 	A.S.1O/94/Pt/ 

- 22ft c'ated8.3.95. 

opt..... 
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A o,y of the Gdstiofl. 1it of lAS officers of 

AssJfl Cadre as on 1.8.98 prep 	ad pub1ied by the 

atzthorty as,  is afliexed as AWl et1re 	11 to this 

applicatLoci. 

- 	 F 

	

Cç' 	) 	¶flmt the applicant state8 that airing 1991 ienein  

he was posted r a éiort period as the Secretary. b, the 

cbvt. of. sfn Veterinaxy t)eptt.., he had to deal with and 
, •/P 

 peel--o= various Loutine iiiistrative functions on 

of It he Ovt. of Assth under the ii1es of flisiness of the 

•Gvt*  Ille c1ties included various appiovals and Sanctions 

to the allo tiuent of funds ucider Letter of cred..t 

syteu to theDrawing and Lt.sb,irsing Officers under the 

veterinary Dqart1n€nt. Later whi he cie back to In(a 

after ing 	M. A. 	Ph.D. from the USA, and joiied 

as.. Secretary. Adrfliistrative Rr'ts and Training, he 

o1d leazn that some officets under the veterinary 

Zeparthet were alleged inolved in rnanupuiations of fund 

aotht under the LOC syste.  This case ev-oked muc 

up6)ar in the AsGbly fld widely publithed in the press. 

To tackle the sittation. sondiow to satisfy the vibrant press 

am 4/or to 61ie1d eme of the ibrc'nate erring ocLa1, 

&hi ne wa dragged by the State ACB into the said 

LOC case, though there is no grund amc%r iota oil. éviice 

- 	 at ail....,. 

\N1 	- 
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00 

at all against the applicants and to fast him.ornow 

along .th others, the police (CDI) upon transfer of the 

case to it, has 	nitted a diarge é-ieet on 21.11.97.in 

p c No. 5 (ii) /94_A(t (i) -..CBI However the crirnin1 case. 

against the p1icaV)t 5s yet b' be opec)ed an d no 616rge 

is yet framed against him till to.- cay. 

hat the applicant states that the recjitretion 

of police case against the aplicSit gave the (bvti 

opportunity to justify their illegal deiial of appointht 

to the applicant first in the selection grade in 1991, 

it was  e to him &I d whi his junior lAS off' cers 

were appointed an d th ifl 1993 whefl his batdi-rntes and 

JuniOrs were appointed to the supertime scale whj11 ju i5 

mankEesitly a mala fide use of power. 

i) 	tjj 	4j)4$; prjuce to the ri'ts and 

contöitions made hersinabve and fully relying on the 

sane the aplicat states that the criminal case ane/or 

athnissiGfl of diarge 6,leet on it on 210-1.97, ev en  

assuming t not 	iitting that the snie has any ba5j5 

reqiiring trial, c6niot in ciy way cine in the way 

appoint the app1ict to the Selection Grade in 1991 and 

to the Euperthe scki.e in 1993... It w'uld be pertint 

to in tion..... 
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to mtion here that the Qvto hv-ig not un any 

rniafl&ct an eld r.reniss a geinst th e applicint, dLc not 

ceedrrnt&.1y ancci vi of above eia1 of 

appointnt tr, the hier sce 	hou1d have ame 

as .a matter of axtrse a a per. the prvision of lAS (Pay 

Riles, 195,4 , is qiite illegl'beiil of xight, in bead 

of law and based on irrelevant and extranus materials 

whjch anunts of a miEuse of power in bad faith. 

,Lv) 	That the app1iont states .tht, since there was 

\ no legai bar t giVLng 'die befits to the applicant 

adnissible under the Ia PO1ce service (Pay) Riles,1954, 

1 theapp1iónt by citing a dec.sion.of th e Lpex Court, 

eiitted• i rrese1tF1tion on 19.3.99 with a recpest to 

grant die beefit of appointneit to the post of Commissioner. 

A oy of the said rresottation dated 19.3.99 is  

acmexed as Amneire - IA 	to the application. 

rv) 	That the app3.1.cnt in the mntime ou1d learn 

tht on 13.5.99 the Gvt. took e cecision on hi 

rresentation and therere by hi letter dated 15.5.99, 

the applicant wanted to know the dec.siom that was taki 

in this regard. 

• 	A opy of the letter dated 1545.99 is 	exed 

as Ann eaire-0 	to this application. 
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x.) 	thaton 9.2.3)00 .agaii, the Gvt, of AsSM passed 

yet aflotherorder by. which ai ri Diftesh th. Baznan,Ii 

(sc.1984) who was hold.ng the post of Secretaxy. Beludition 

Deptt. £riur. was appoicited b the Supertime Scale of lAS, 

in disregard of the.1eg.timate 'iaim of the applicant. 

The order was pa ssed vide (Zvt.nOtLfi cation No. bA7L.18/97/ 

104 dtd 9. 2. 2000. 

py of the 	el ;10tifi c.tion dated 9.2.2000 is 

nnexedas pme*ire-. " K to this plication. 

xvii). 	ithat Lthoui appoinbnt of the appliciit in 

the Selection Gzde and in the Suertime Scale was 1e in 

1991 and 1993 reectivs.y under the pay riIe as 

the Gvt. vide thr letter dated 4,6.99 intimated that the 
Sczut.fly OD=ni tt ee -in  its meeting itele, on 13.5.99 onsidered 

the case of the app1icit r pzmoton to aipertime scale 

and kt its decLbon under Eealed aver as jper pxovision 

O rule. 

apy of the 1etter dated 4.6.99 is annexed as 

Acmere -  .LU to this application.. 

xviii) 	'that the ap1icarit bsLng h4i1y aggrieved by the 

xOcess by which the 0)vt, decided to keep the matter 

of 

-q 
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01 appointt to the aipertime Sc1e ufler sealed over, 

though it is not at all ailicab1e in the case ~ r 
consideration of the applicant' s appointnt to the 

Se.tection Gxade and sipertime scal e as referred to above, 

wrote to the (bvt* uide letter dated 7.2.2000 to fUrnish 
him with a opy of the pzoceeings of the said Screeaing 

Cbmrttteemeetghe.don 13.5.99 so as to e,able him 

to know the reasoI 	r saldl unwarraa ted decision, But the 

Ovt* till to- day neither irnied him the said opy, 

nor intimated the reasfls r oath actãon and a s  ch 

the applicant is left with no other alternative, bit to 

apraöi ti4ts Hon' ble Ourt for appropriate crection. 

J copy of the letter dated 7.2.2000 is annexed 

hereqith as,  Ani-iey.1re tMs ) this p application. 

4x) 	¶Zhat the appliont states that upon s,me posttive 

in ci cation fWm th e Ovt, the applicant initi Lly w as  

under the bna fide impression that the Qto  mi1t be 

Oblivioi5 of the c1ims of the applicant 3r his appointét 

to the Selection Gxede ad to the sipertime Scale since 

the applicant Wlt OUt Of India on pxoioflged leave br hi s  

hier sidies diring 1991 to 1995. '(* 	eapplict 

rrn-ed gtides riin-i 1-991 b) 9-95. when the applicant 

rethrned to India and joined his dities, he eitmitteel, 

represeitation to the 0vt., bit the ODvt, only held out 

hope that his case 'ould be dily onsidered. The applicant 

thout it to be a pxocethral delay for meeting reqiireent 

VY 	 !JJ.., •• •. 
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of sanction of variot,s lev&.s* Bat the imugned order 

dated 4.6.99 passed in breadi of law has made it clear that 

the prcess by whidi the Gvt. decidee. to dely clie appaint.. 

meit to the app1icnt to the selection Gxde and .St%pertime 

scale totally 1ack -s boaa fide and is ba.ed on irrelevant 

and extraneous coasieleirltion. 10-idertion of the 

case of the appliaflt br appointht to the hier scale 

as referred to above gives a øflttOtts cise of ActiWll 

and the pplicffitt hss a legally ibsistiag Erceab1•e 

z4it viiidri keiig delied to him i1lal1y. 

That th. applicant stesthat the appointht•to 

the seiectOl sGrade under 'the Pay aii.es, .Ls time beunt! 

abj ect to f..th ess on meat, regard be.ta hat' to the 

eciiority of a mnber of the service. Whai the applicant 

oxipleted 14th year of Service in 1991 and his batdl 

mates t were a1): pzonted with effect frm 1.7.91. there 

• was no earthly reaéon r io onsideratiofl of his' case 

along with the other si[flil1r1y situated persons. The G)vt, 

allowed p fo13na officiating a cinthEnt of the selction 

Grade v.e.i. 147.91 t 	&K.Srivastaba Iris, 	rPra.p 

singh and sti If. .Cairae all of 1978 batth, the bvt, 

oiald have also cvnsidered profoima o2fiiating aoinelt 

to the Selecth)n Grade to the applia:nt by the ame 

noti f±ca tion...... 
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notification N AAt.44/88/68 dated 6.5.92, deiial of 

whidl has rdered the whole action of the Gvto as  

arbitrazy# unfair and wireaenable and violative of the 

pvvi5iofl Of Article 14 and 16 of the o3nstltution of India. 

od) 	¶Lhat the applicant states that his btd.rnates 

and juniors were also appointed to the aipertime scale in 

1993 without considering his case along With thgn. 1e G,vto 

granted him ene leave aciissiIe to him under the AU India 

Services (Leave) ailes,1955,recju1arig the period he was on 

leave in the u.s. A. Bor higher s12Ues. Lhere is no adverse 

etries in hi5 ACR. ¶kere  was neither any departheatat pzcee-. 

.ng nor any criminal case pding against him & in 1991 and 

1993 when Us batd-.mates and juniors were appointed to the 

Selection ade and grin ted prodoma apointhent to his 

btdi..mates With effect fzom 1.9.91 and as Euch there can 

be no valid reason lbr deflying the sane beet to the 

applicnt along with similarly placed officers, when the 

applicant joined back to his ttities on return from U.s. . 

he I las been making rresentation and on each occasion 

the applicant Was given to U erstni that his case would 

be considered in ene course. But ultimately by their letter 

dated 4.6.99 int.rnated that the screeng aiittee 

4 

in its...... 



i its neeticig dated t3.5.99 onsidered the case of the 

app1ic't Obr. p, zo, ntLoi to ipertime Scale and kep it 

decision XXE tmder Sealed Over as per provision 
of ati.é withoat specifying as to what rule the Gvt, have 

taken reert b. 

• 	
xxLi 	iat the app1iccrt states that evei asvamjng that 

peicy of a czimial case ag6inst any Cb.vt. servant can 

in a gLvei ease bar appointmant/Promotion to a post carrying 

hier scale, the applidant' appoin tmet to the selection 

ade.and alpertirne Scale keiig ctein 1991 -anez, 1993 

• 

	

	 reective1y canOot b P ,  mi 6-0 el el on the plea f pdicy 

of the cr.miaal case in whidi darge sheet wssttbttted 

by the C. II. as on 21.11.97 and the same would be oTitrazy 

to the Full Bendi Judgeait of the C?T rorted i 1987(2) 

sor (czZ 115 (FE) (K.. Vekata Reck'y& ors. .vs- Union 

Li) 	itiat the applicant .states that the law laid cwn 

K.th. Vata Reddy and others -Vs- Union of ThdLa & others 

1987 (2) a- (ciZ 115 (FE) after interpreting vaz.ous  

giideUnés issued by the Ebvt. of IndJi from time to time 

J 	 with regard to "Sealed Over prcediire ale, provides 

15 

that.... 
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• thto siertion of pxornotLon, Sei.ecti.on Grade # . 

crss'-flg the er.ic&.icy br on h.,.cjer scaLe of ay canflot 

be withheld merely on the gixund of pdcy of 

p1inaiy or crminal piiceeeLncjs against the .offi.al 

and tilerelebre . evel asming Imt not anitthg that there 

i Is any czLmni case against the applicant req.tiring 

• tzai. The same canno.t be a bar for appointht of the 

applicant to thehier.scale of pay a s adiissi'ble to hm 

and evi the (bvt. giideUnes in this regard prvides for 

reviea of the.cases whi the cr.miia1 cases takes an 

untaually long pezLod of t.me causing seziou prejU'ice 

to the officer toncewee, and in sadl case appzopiate 

• order 	r 	n,ton should be passed. 

xxLv) 	That the epp.34cah t statésthat lAs (Pay) i1es, 

3954•  i s frmee. nderthepvionof L1 India Ser ice 

Act, 1951 and thepuxposeof £ile 3 of the pay rleis to  

re thnely fippointment of the mebers of the service. 

to the hier scales of pay icid the said zule cbes not 

pr)vide any power to the Oncezfled'Qvt. to withhold 

EudI be)eft. The manner oc gLying beS.t oc hiçer scale 

i s pvided in the pay vales itself. The GDvt..therefore 

under no c.rumstances can dart fvm. the manner presczibed 

• 

	

	under. the zule. The ben ,efits presczbee,. under the pay 

riles under Iile 3 6re oi ipp6in1iéit to the hier scale 

£t... 

/ 



I 

1) r that wivien the pay zules prviee for 
time bound app intht to the SelectLon Grade 

• to the membersoftheI.i,, and wa-140 theGvt, 
appointed other similarly sitiated peroI, 

of the case of the ppiicant 
along with other in l991 	is unfair an 
ttnreeenable and Yioltive of the provisions 
of Iüe 3 of the Pay ELesandthe provision of 

Article 14 and 16 of the Oflstjthtjon of ItU!a. 

i) FO r that there has been no depr,rthentaj or 
criminal case Pell 	against  the applicant 
wh 6,1, his appoimit to the 	 were 

find the applicant' s excUit mert having 
not beEin in cute  Oic  at any point of time, the 

o)Uid not have deiied the V.plicant his 	ie 

to the selection Grade S 	1991 
nd to the Sapertime Scale in 1993 wh, hi5 

batd-mates abd juniors were appointed, 

r that the app3.ian t'.5 appointht to the 

Supertime Scale being te in 1993 whino diarge 

&eet was Eubitted by the police in anycriminal 

case,...... M 

- 24 

n its tzueperspect.ve and not prrnoton '.0 that it 
cin be bvu•t within the sa)pe and tbit of the 

' sealed Over Proceare • 

7) 	G1UNDS. 

I 



- 

- case,, the desion to take rort to seal 

- 	a)ver)ce(areby 
• 	- 	

- 	4.6.99 is whOl1y:unwarrante and against the 

settled law tht sealed aver pzocedire can be 

taki resort 1x onlyafter a orge memo. $ 

served on the cWII.cezned 0- icLt or the diarge ieet 

• 	 - Lied bere the cziminl aurt and not bere that. 

iv) 	For that evei the guldiaineslevued by the Gv% 

f-mom time to time and the law iid bwn by, the 

11 Bendi judgeeit in iç 	Vikata Redty 9ad 

Ore. —vs.. Union o f Iid.a &ors (1987() &iJ(cj 

115 (FB) providesthat - cflej00f 

selection Grade, crossing of ency bar or hiier 

scale of pay canoot be 4thhElc merely on the 

gvund OJE pdicy o dLsotpliriaxy or cxLminal. 

Pv)ce&J.nçjs against an ot.al and promotion can be 
• 

given pendIng result o the case and threj,re-n 

no case the q)vt. cOuld have died PAnoiit 

• WE the a-p1icane - the hicfrier scales taking reert 

to Seal ed C - er pro cecb re. 	- 

v) 	r that the procere :i3r appOiiThncit of a rneber 
- o AS is provided in the 	(Pay) IUes,1954, nd 

-- the &vt cOuld not have acbpted any mannerother 

than the manner prsczibed. - 	a manner is 

prescib.. ••  

4 
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prescribed to do certain thing in certajnay, that 

should be done in the sne inaflnor prescrjbed or not 

at all. Hence adotjng sealed cover procedure and 

Wjthholdjng prQnOton Of the aPplicant IS arbitrary 

and violatjve of the provjsjon of the pay rules in the  

eqUali 	clause of the Consttxon of India. 

For that the actjxl of the respondents in denying 

appOintnent to the app3.jc ant to the Selectj.on Grade 

in 1991 and to the supertjne sCale in 1993 is L.r1far, 

/ 

	

	.rireason able, irrational and is Vjolatjve of the 

provision of Article 14,16 and 21 Of the Con stjtutjon 

of India as well as the provision Of the IPS (Pay) 

Rules, 1954. 	 - 

For in any VIOW of the matter the docjson to deny 

appoinbent Of the applicant to - the higher scale is 

jllga1 and i..nsustajnable. 

8. 	Details  of the rned3s exhausted 

That the applict dccl areS thôt.h0 has availed of 

all the Ramjtisi radjes avail able to hjra under the 

relevant servjce rules. 

9"t Matters not previously fjld or pending With any other 

Court 

The applicant fithe declares that he has not 

contd.. 
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previously fjld any application, wrjt petition  or 

suit regarding the matter in respect of which this  

application has boon medo, before any Court of law 

or apy other bench of the Tribunal nor any application, 

wrjt pett.on or, SUjt s pending b3for0 any of th. 

JD. Rol0f sought 

in the premises aforesaid, it 

most huDbly prayed that Your Lorshps 

may be graciously pleased to adt this 

appljcaton, call for the record5, 

jSSUC flOtjCe on tie respondents and 

after hoarjng the partjes 

j) Drcct the respondents to promote 

he applicant to the selection 	ado 

• 

	

	of IASWjth of fact from 1991 when his  

batch—mates werii  

ii) Direct the respondents to prcrnote the  

applicant to the Supertime scale of 
• 	 7,  

/ 	 I..1. s with effect frc4nj993, when 

his batch—mates Were appointed. 

/ j.jj) Set  aside the letter dated 4.6.99 

/ 	(Arinoxure— L ) after declaring that 

/ 	 sealed cover procedure is not 

appljcable in the case of the 

applicant for appojntent to the 

Selection grade with effect from 1.991 

Con td . . •. 



.-2~ 
and to the supertirne scale with effect 

from 1993. 

jv) Pass such other or further order/prders 

as to the Hon'ble ra Trjbt.ra1 may dei fjt 

and proper. 

1101 I,nter{m ordr jf any prpyed for 

In the facts and cjrcuflstances of the Case 

the appljcit does not pray for any interim order 

but the Elctitble TrjbLnal may be pleased to pass 

an order that pondency of the orjgjnal application 

may not be 8b8r for the respcndents to cxisjder 

the relief sought for in the jflstjt case. 

12. Particulars of  th0Ij.P.O. in respect of the aljcatjOn. 

Nne of the Post OffjCe - 	 G.P.O. Guwahati. 

Nuber of .P.O. - OG 497235  

30 	Date of i.P.O. 	15.5.2)00 

4. 	Post Office at WhjCh payable - G.P.O. GWlahatj. 



/ 

I, Dr. Pren Srin, 	of ii Paiewar Sran, 

aged abut 48years, Secretazy to the Gvt. of ?ss. 

• 

	

	i?)istrat.ve Refons a Txicing Dearbn€t, Dispur, 

(hwthatj 6, cb hereby vexfy and State that the 

statents made in 	grahs/54s, •1k6. 	 W/ 

9Q</V 	 are true to my kflOw1ede 	those 
made i paragraphs c.w; 

• 	re trae to .mr i inatLon der..ved from the reord anez the 

rest are my humble aibnission bei3ore the Tribmax'an e., I 
ji this Vericatjori to-cay the j 	&y of 

2OO at atwahati. 

Dte... 
- 	 • 	SicIature. 

Place - 

•• • 

••'. 

• ••, 

•• • 	• 	

• • 	• S 

••. 	 •. 
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Eq) :$L 
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I 	 bated isy,pe 18UI Juy'9, 

	

: 	 L4O.Mi. •  32179/246 	hri PimSaan,, lAb becretaty Ravenue 	1, 

	

1,• 	 • , : ieprtZment,AS$azn. .i&,.a1wed under kulo 31/ 1/ 	o tie. i1L;;inaia: . 
eivice (J.aeave) Rules, 1955 as amended, eayned eave for 18' deyø 

with øect from W-9i..91 to 10.3.92 Half pay Leave toz 225 	' 
4 

with effect xom 1X.392 to 21.102 and ex4-aordiny Leive toz ' 
692 days with effect £iom 22,10.92to 13.9.94 on pLivate aUifa 	f 

	

r. 	 . 	(Aqu4.ssior for PhJJ in U.b .4.) • 	: 	. 	. 	 . 	. 	 . 

	

, 0 	 . 	 . 	 . 	

: 	•• 	•.' 	•• 	• 

	

.,. 	i. -• 	,. 	 - 	. 	 . 
. 	 , 	 •: 

I S 	 . 	 The Otuicei would hav& continued LQ14c.:, 
post but for his PxOLecding on leave an4 that thçe is evezye'ec-
tation ot his leL ining to the pot hid he zoeedeU ?n 1,4 1  

ltave or to a similai post. 

0 	
SdJ.. 

a-eputy 6ecletazy to the GOyt. Of 

.Fi emo 40, IsJI. 32,79/?4.,h 'a'aiap, the '1thui.y, 2991,iir COy't.o 	 :  
• 1.. The 4countant 6enelaj. 	 hiUong. 	 : 

The Chaj, iissan "dministiatj'e Tribunal., Guwatj. 

The Chainan, Isaw,oaid of Revenue, Guabtj. l 

4. hU Connissiones & ecys/ bp1.becys/ ys to the Govt.c4 ,4B$, 
• All Corrffnis$jonrs of £4visions, Essin. 	0 

6 9  The Chief 6 ecietaiy to the GOvt,.of Meghalaya, b41109. 
7, The 1Jn4er Secxetaxy to the Govt* of india, Ministry Personnel 

0 
• 	0 	 1  &TiainingA 	 -' ,h,, public x.ievances and pensions ('eptt. of 	• eisonne]. 	Tiaining), New .'ethi, 	000 

The Under beLxetaly to the Govt, of lndia, l4initr, of Peisonnel 
& T. aining, A irk., P Li • and pensions tCa i€ez  14a(1nent vn), 

/ 	Z.w'e1hi, 	 .• 

9. Resident 1.tpiesentative, (iovt, of swu, nns t n aouge o new Lelbi. • 
10, The becxetaiy to. the Governor otdssam, JaispuL g 	 ••* 

• 	
0 	

11.•The SiApetiptencLent,. 48SIfl Govt &  k4eas,Gjahati21, for pUbl •  
cation j.n the J,%$Sam ('azetted, 

12. The Under becLetcy, 	k) epatnent, L'ispuz. 	• 	• 	0, 

	

• 	 13. The 	to Xiiniste1, Revenue, ' - ssn 	• • 	• 
14, The P.. to chif ec1eta3y,t8In,b4sp.. '• 	• 	 0 •0 	• 

• 15. Tht P•. to k%cl.l4bc.zeto1y..15sxfl.4sj8pur, 

	

0 	 16. hi4. Pxexn biax4n.J 
17, Pexsoriaj. file o officer. 

0 	• 
0 	

0 	• 	• 	
• 	0• 	0 	

0; 	 •.,. 
C1 	 1 

II 

beputy P 	to the GOvt. W$a 0 	 %• 	
.s 

-' 

- •'' 	• 	 - I 
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GOVERNq4MT OF ASSAM !. 	 .. 	EPA.'TMENT OF PERSONI4EL ( PERSONNEL : : :A) 
 4.SA4 S' SECRETARIAT (cIviL) DISPUR 

	

•. 	
.•.; :•: .•. •. 	 GtJWAIIATI-781006 . 

PRDERS BY fl4E GOVERNOR 
iQ..TIFICATION - 

11r

4 

	

	 r 	I 	
Dated Dispur, the 12th Decernber,1995. I 	 I  

return from leave, sari Prem Saran,xAS(gr-19) 
Sccretary to the Government of Assani, Administrative 

a1rLng Department. ... 
1 	

J 	 Sdf -  D. SAIKIA  
Joint Secretary to the Govt. I 

 of Aasazn :I:'j:' 	•.._' 	°I!.I. 	

.. 	 •. 

No, AIMS 9/94/58-A :: Dated Dispur, the 12th December, 1995e •1.ri.Cd)y to. t''' '.. . .... . . ....... . • h 	it Acpuntant Genera].. (A&E)/(AUdjt) ,Meg}ialaya, Shillong. i 	•r 1The.AC.t Genera (A3E) ,Aasam, Bhangagarh,cuw]tj_5 ................par, .'Ass . Administrative Tribunal, Guwajiatj. 
Board'of Revenue, Guwahatj. 
State Electricity Board, Guwahati. il 	

'ikipaI Secretaries! Commjssjonra & Secretarjes/ Secretaries 
. f ASJfl. 

Officer, Assam, Dispur. 
Commissioner, Covt. of Assam, Asoain House, New Delhi. al.Production 

Commissioner, Assam, Dispur. 
& Secreti'y to th Governor of Ajsrnn, Dispur. .CoIIjj onoz'a or Divisi. olitj  

1cretarytotQovj 
Oegheay&shjuong. 

h.e Under Secretary to the Govt. of India, Mi.riistry of Persnnne1, f• 	
:01 Personne1 & Training, New Delhi. 	. tJzder Secretary to the Govt. of India, Ministry of ?ersoruel,j Pen4.o, Career Mana,ement Division, New Delhi. : - : 5 he. Secetary to Chief Minister, Assam, Dispur. 	. OD te Chief Minister',p,sa Dispur. :47Ihe.-.prificipa Secretary, Bodoland Autonomous Council, 1Cokrajljri.. ............Principal 

Seretary, N.C.H1113 District Council., ilaflong. 
'e1Princp Secretary, Karbj Anglong District COUflcii,Djph 
The rcipái Secretary, Lalung Autonomous Council, 	

,n 
Mariaon. 

£he 
i? 	'he Pt'inajpj 

Secretary, Mis.ttig Autonomous Council, Goau th. 22.. 	?rincjpai Secretary, Rabha 
Hasong Autonomous Councjl,DUdhnoj, 

All 

	

	 State Election Coc.jnjssjon, Hou3efed Complex, Disrx r. Dput Commissjo0/ Sub-Djvjsjona Officers. • 	The  
Heads o 	 Office of the Lokayukta, Nabirinagar,Ghy. Deptts/ All Deptts of Assam Secretariat, 
UPCCja1.Offjcer to Chief Hinister,Jsam, Dispur. ; 	Th 
PS to Cief Secretary/ Addi. Chief Secretaies,AssDjspur 

All PSt Ministers! Ministers of State. 
.'O. The PS to Member, State Planning Boa, Dispur. 31 • Shri. Prern Saran,IAS 
39. A.R. & Training Department, Dispur. 
33. Perao9l file of theofficer, 

•

Lk  rd 

Joint Soretary to the Govt. of Assam  

62 -  

1  ,\ 	• • . 	. . 
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Jtme•8;.1996 	 I 
S 	 a 
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a. 	: 	• ! 	 LU 

 
a IaIJII l

4  ' 	

P't.T.K.Kandlla 1  lAS 	' 	 I.. 	
II Ik! 
	' 	•a4 

c:l1f; / 8ecI.etery,  

a 	• 	' 	

i 	( 4 	?a b 	cç-* the ' 	 1I 	 % 	 ,T ja 
Sir, 	 QEa 	.J: 	,Im6t 	 Q' cL.1reG- w 	4iiY. rl , • .. 

S 	4a 	
a  

	

 tL 	, 	I' 	• 
a 

a .. t 	 a 	i wiah to plaoo before you 

	

this plea forjuetjcj. 	I.  
'. and to request you to direct nr. 	aotnr*it 1 se 0*!WiUicmr  a 	

the Covermieiitof Maaxn *itti r_txtejepctj15 fect ae'fnctto.. : 	
• 	 til 	,.'# 	 ' 	- 	 liu:: •a:' a  ated below. The taote of , cue are u fp1i..  

aa 	A 	 Lt .. 	Lb 	p 	 1'41,Lk 	 1 •l 	 ? 	 • 	I 7.tilb 	 ' 

IflcDacarber 	 four)3(eax 
 

j.? 9 l  leave in ¶ 	cm 	
S iTi,a.j 	

'a a 	
I 	 t9,jave been ,aJJc4nted 88 ClXfflXipeiçmor ,7hji would have  

a 	 , 
1 	 4 I iflinødite1y JuIio! to i in the gradation Uet'e eoappointei 	V7 

u 

	

	CcXlUdSaiOner. 
a'° 	utter surprj, I was poteci ne Secretary 	'a  to the Goveriiznt ,wtttxiut asaigninj e.r;y reason tlreof. a 

/ 	 u 	4 _. 	,aLt I 	 a 	2aLl' 	 #.! it a r ' 	• 	i 	a 	a.c4t 	 S 

2. 	I representei a .  rnepf tinajo the prev1ou 	a a 	. . 	 ................. . 	

•a 	. 	 • 	'-.V.......
..AiRv- 	 . 	. 	.  thief Secretary, to no avail, 

a I 
a 	 lu 	aat..( 	 a 	 A4 	j. • 	 j 	(a a 	.A.. 	.) a 	 3• 	 In I tIw ebeonc 	of ,  any official ccxrgazrLtcatjofl 	'. 	

a ....... 	 ... 	 . 	
.. . 	.. 

 td n,indicatjn any reason for such a *t1uicai ftct I n 	a . .. . 1 	'r. ..... 
 S 	 driven to Conclude that I two ben-victj!j for 	

: 	

a 

a 	 roa8on8 	 &fl1UiBX*tiOT%')1J else  a. 	
aJr 4 	'44d 	a 	

rit 	t 4 tt!.t 	 • 	
5Ue 	, explain audi a callous and srbitraiy flouting of all principles 

of natural JUStICe,especjalIy 119 ' Onuncla ted in relevsnt judicial 
PrOnot1ncajenta 	

)1ul 	
..L. a 	• 	 a 

iv •U. 	
aUt  

to YOU 
ende.Zque8t 	to kindly iveu just1ceand t1iie bring 

Jtoan.end the untal agony tohjth I have boon put by the 
abor 

a 	
that baa boon p rpel-ated i 	

• 	 a 

.t 	t. 
.1 'hnk 

 

a )  

?'o1 'e faithfully, 	
1 	 - 

)tttie{fl) 

W~1 

 

From : Dr.Prun 8aran.B.L(th),A(II)MA() 	 a M(Cal1f),Fh.D(ca1jf) 	lAS Iir.2azt 4 .. .IA1 	
1/ 

Deptt.of 
 

} 	 )J1 t 	 j 	' v 

a a 	.a4...f i'Il 	' ?  

- 	 .. 	

- 



0 •  

- I), 'rm 	j E (ch,) .11!)A (IIIIC), 
iA() MX(Cr. 	• Ph.D (Cal if) 

r ç  

AcftE -J 
GOVERNMENT OF ASSAM 

I  
Phone 	

5613Q4 

1

O) 

561398 (Ii) 

I).O. No, 

Ded, 13fl/97, 

L)'er Sir, 

Some mOnths hon.ce when £ bcorne eligibi* for it 
on the completj. of twenty 

yre of eervjc-e.i prim to &ive.L1 OL 
the provjsjozs regarding Voluntary Retirement,The main reason 

13 that, as e glance at my letterhead above will indicate s  I am 
ovcrcujljfjed 90r the Indian d\d1njflj3trdtjve $ervice,In addjtLon1 
r1otherve-y impora 	reason .18 that.despjte many representations 

&nd in disregard of the principles of natural justice,i have 
been 

my promotion as Comuiasjoner.Thjs w 	du when I h4id return. 
•d after Completing my Ph.D.at 

the University of California over 
back, and 4t8 denial )s 'ObViOUSly caused unnecessary 

1. 1"Miliation and mental agony 9 b 	to my jlMily and to me. 

KJ.ndly dp therefore take rgent action to give e 
my promotion a Commjsjoner with due retrospective effect,90 

that I can gt my proper pen3jon and other benefjte,leji I do 

t'ke Voluntary Retirement, 
 

Thank you very much 1  

With 	CLJ 

l'r.T.K.gar,,jlla lAS, 

Chief Secretary,Ass 

3incerely, 

2 



t7 	
L 

\A1 

• 	 (A ) 

GVEILNMNT OF ASSAM 
$flr:ir, i.E (Chem, ) , MIJA(IIMC) 	 I 51304 to) 

1A(ercfl),MA(Caljf),phD(Ca1jf) 	 Phone 	
561398 (R) 

• 	.• 	 D.O. No . 	.........................  
Dtd, 13/1/97 k  

Copy to:-. 

1r,C.Y..IThs IAS,Conimjssjoner & 8ecretary, CMB Secretariat, 

He is requested to place this before the CM for his kind s  

- 	urnent remedial action, • 

• 	

• :.. (Drman) 

Training Dept 0  

b4 • 

-cS- 

I.  

to 

I 

I 

I, 

- •*_- •- 	_; __ _ __.i• 	- 	 -• 



/ 

-----. ._J_ = 	.. S. 

Secretary, Mtn i ni tj Lrij 1. 

Réforni & LXaiiiug Dp:... 

( ) VI1 1J'IMj:;j OI i:;t i, 1 1,'ii Sar,,u 	

Jul 	t)) 
lIE (Cheji,) • ti13A(IIjC) • 
	

PIin 
 Jv 	

(l) •JOd MA( Pefln) 1A(Ca1jf)phD(Ci) 

LA 

Dtd. 4/8/97 
To 	Shrj T K Rantilla,1AS.  

Chief Secretary. 	

r Govt,of Assom.Dispur,, 

Sir, 

Th15 io 1.1110 ther reminder in connection with my 
representation that the Government of 	aem should give fl;e my 
due Promotion as CommLss ioner o with retrospecj 	effect as en- 
titled.y will recall that when I rjoined duty on January 
20,1997, 	completion of my Ph.D in the U.S.A,I was  

poated as becretary, instead of as Conmjssjoner. 

Since you are well aware that justice deloy 	i 
tantanount to Justice denjed,I am sure you will kindly 

take iu-
diate steps to give 

ie my due prornotjon.you will a1)prc.ttf.: th' 
frustration i have been undergoing for the bat one audahaif 
years,due to the humjljtjon of beixjg Superseded by four b.'tch 
of lAS Officers junior to me s as well as the financial loss sc. 
caused to me. 

Thank you 
1. 

Yours faithfully, 

-c3fr- 

•t-••..L 
.b. 

11 
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13E(Chejn) ,MnA(IIMc),0  

flA ( Penn)Dtv 7 (Ca1jf)phD(Caltf) 7I1.S 0  

Secrotaly,Admjnjstratj e 

Reforips & Training De 0  
(.( )VKItNMj:j' 

 

OF ASi\M 

5L:Iu4 (0) 

561398 (It) 

D t ci 2 i77- 
To 	 MreV,S.Jafa,I 

Chief Secretary, 
GoêFéntf Aam,Dispui 

• 	Sir 0  

I am writing this to claim my overdue promotion 

as Cojsjc.nrDwjth rPtrospectjve effeat.Thjg had been denied to 

me by the..Governrnept when I rejoined duty aftei doing my Ph 0D at • 	 '• 	••• 	I' • 	 °:.. 	
• 

the University of' Califorfl;apusA.on 29/1/96 0Thj was appareit]y 

done because i had extend my Extraordinary Leave without pzior 
approval 9  in order to Complete my studies 0  

Since then I have nuhmjtted a number of repreen 
tatjos to the Governrpent 0 l am enclosing the last of these(dated 

s. 
4 o8o97),along wi1 th the one prevlous.to that(dated 13/l/97)I the 
latter,i have o't,of sheer frustration expressed my intentl9n to 
take Voluntary 1 etirementwhen'I became eligible for it.In additon, 
I am also attac1ing a opy of m' representationto the Sccretary, 

S 	
Dept0of er$oknI.Govt 0 0f Iniawhjh I was compelled to send re.. 1  

• 	 Cently 0 
 

-. 	1ce I belong to the 1978 batch, I 'have had the 
• 	 privilege of heng trained by you at.the National Academy of Ad- 

mtntstration,Mu$soorje Knowing thus your sense of justice and fal 1 t-.. 

piay,I am sure that you will appreciate the mental agony that my! 

family and I ha)Te been made, to undergo for the 
last 19 monthsLes1,. 

daily due to the humiliation of being superseded by 	batche 
S 	 of lAS Officers jnior to me 0  

Ant1cipajng therefore your kind redresa1 of the 

r1evance of a junior colleague 9  

Yours fa1thfull, 

---•--.--• •. 	
S 	 .. --

-.---. 
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Z I 

Dr, )'rrn Sain 

MA (Penn) .MA(Cajif).ph.D (Calif) SXAS. 

To 	Shri T K Kamj11a.XAS 

Chief Secretary, 

Govt,of Aasxn.Diapur. 

Sire  

R•forma & Training D.pt, 

GOVERNMENT OF ASSAM 

561304 O) 
Phone 

561398 (R) 

ANJc:>qt 	6 
Dtd. V8/97 

I am attaching herewjth a lstter that I en sending 

tb the Secre ary,Mjnjt of Peraonne1..tC..(fl.f Ifldia,I 

anticipatIon of your kind approval.X am sending anidvarN-, 

copy to him, 

Thank you. 

* 	 Yourg faithfuJ1y, 

*1 

01_I 



Dr. Prem Saran, lAS 

BE(Chsm),?lB?(IIMC), 

MA(Penn).MA(Calif),ph.D(Calif)tIAs, 

PWNCE COPY. 

8ecretaryAdmini atra tive 

Reforms & Training Dept. 

GOVEIINMENT OF ASSAM 

/ 	I 561304 (0) 
V Phone 

	

'7 	 561398 (R) 

	

D.O. 	No. 	.... ....................  

Itd. 5/8/97.... 

To 	 Shrj Arvind Varma,IAS, 

Becretery,Dept.of Personnel, 

" Ministry of Personnel Public Grievances & 

Pensjone,New Dethj.110001. 

C Through Shri T K Kamilla,IA.8, 

;. 	. 
.,.. ......... 

Chief 8ecrotar, 

Govt.of Aasam,Diepur ) 

Sir, 

As you will kindly see from the copy of my C.V. 
' 1 

enclosedhereith.I em probably one of the most highly qualified 
00• 

. 	
. 	. 

Officers in the country.Aftr doing my Dachelor's degree in 

Chemical Engineering and my liSA from the Indian Institute of Manage.. 

rnent Calcutta,I joined the 1A8 in 1978.1 did this j2uEqJX out of a 

spirit of idealism and public aervice,foregoing a lucritive career 

: .n sectore .(•.  
0 ,  

In 1991,1 went to the University of California to do 

4 

	

	 a Ph.D.in Anthropology,on scholarship from that Univeraity.On comple. 

ting my atudies,when I returned to rejoin duty in theGovernment of 
41 	

I k 	 4 	 4 	 2 4 	
Asaam in January 1996,1 was shocked to be denied my due promotion as 

4 	
4 

:i88i 0ner . n the 8tate Government • Apparently this was because 
••. 	

... 	 .. 	

0, 

I had extended my Extraordinary Leave to complete my Ph.D.without 
" .4 

the prior approval of the Stat, Govt, 

Thereafter,t have sent repeated reminders to the Govt. 

of.haaam,of the last of which I em also enclosing a copy.Unfortunateiy; 

I hevi, not even received a reply from the State Govt. : Further, since 

I had exhausted all my savinga in pursuit of my higher atudiesI have 
4.I 

regrettably not been able to afford to Seek legal remedy *  

wL 	k 
	

Contd.P/2, 

0 •  ....... 



/ 	

- 
S 	 (2) 	 Secretary Adrninietratj 

7 

	
R 
	 Reforms & Training Dept. 

	

• 	
'I 	 COVEItNMENI' OF ASS.M 

	

• 	 Di, Prein S.iran, 	
• 	3 7 	 561304 (0) , o;li 

4 . 	
Phone 

Dtd. 5/8/970 

am therefore writi.ng  this to you to appeal for 	• 

JUStice Already the State Govt,hoa caused four batches of lAB 

Officers junior to me to supersede me.A fifth batch is likely to 

be also allowed to supersede me shortly You will be able to •ppre 

ciate the frustration I have been undergoing for the lagj pne a nd p 

half years.due to the above humiljetjon,ae well as the financial 

	

0 	
0 	

0 1055 so caused to me.You will agree that such nJuetice is hardly 

	

- 	 the prqper reward for the loyal and sincere service I have put in 

for about twenty years now. 

S 	 Anticipating your kind urqent action, and 

	

S 	 • 	

---- 	 0• 

thanking you, 

Yours faithfully, 
SI;  

0. 0 0 0  

0 • 	 - 

'I 

0 	 0 



- 	 A N N U L H 
GRADATION LIST V LAS 0FFICiRS AS ON 01-04-98 

sii Name of officers 	 jTfDaté of Dteof 

2  	_  

• I. Shri Bhaskar Ban.ia,IAS 	RR-1963 27.2.41 	23.2.2031 

Shri M.P.Bezbaruah,IAS 	 RR-1964 	1.12.41 	30.11.2001 

3.Shri N.N.Mukherjee,IAS 	RR-1964 7.12.40 	31.12.2000 

4. Shri B.P.Singh,IAS 	 RR-194 :1.1.42 	31.12.2001 

• 	5. Shri Prabir Sengupta,IAS 	RR-1 965 	5.1 .42 	31 .1 .2CO2 

	

• 	6. Shri V.S.Jafa,IAS 	 RR-1965 	.3. 1e2 	31.3.2002 

7. Shri S.K. Agnihotri ,IAS 	RR-1 965 	30.1 .42 	31 .1 .2002 

• 	8. Shri R.P.Singh,IAS . . 	RR-1965 	26.10.41 31.10.2001 

	

• 	9e Shri Rangan Dutta lAS 	RR1966 11.3.42 	31.3.2002 

10..Shri T.K.Kamilla,IAS 	 RR-1966 	2.2.42 	2.2.2002 

	

• 	11. Shri C.P.Misra,IAS 	 RR-1966. 1.11.41 	31.10.2001 

Shri Vinay Kohli, lAS 	RR1966. 11.1.44 	3°1.1.2004 

Shri P.K,Bora, lAS 	 RR-1966 	1.8.42 	31 .7.2002 

Shri J.P.Singh, lAS 	 RR-1966 	1.5.1+2 	30.4.2002 

Shr. M.S.Pangtey,IAS 	EC/S..C-4 966 	6.6.43 	30.€.003 

Shr C.N.S.Nair,IAS 	 i-1967 	13.1(J.'4? 	1.10.u0.5 i  

- 	.17, Shri. P.K.Dtta, lAS 	 R?1967 	1.8.3 	3i.7.2U33 

18. Shri H.W.T.Syiem, lAS 	 P1-1967 . 31.7.'2 

• 	19. Shri B . K .Mizra, lAS 	 R-1 967 	20.1 .42 31 .10 

20. Dr. C.R.Samadder, lAS 	R'k96 7 	I .i4Lj 	31 .7.20')0 

it 	21. Shri J.P.Rajkhowa, lAS 	RR1968 	1.'1..44 	31.10.2004 

Shri Jorning Tayeng, L'S 	RR-1968 	1 .2.44 	31 .'i .2004 

Shri S.K.Purkayastha,IAS 	RR1969 	18.11.44 30.11.23)4 

Shr. Agya Pal Singh, lAS DISSC1970 	I .1.46 .30.11.2003 

• 	25. Shri Ashok Saikia, lAS 	RR-1971 	31.12.47 31.12.2007 

Dr. Dhrubananda gas, lAS 	RR-1971 	22.3.49 	31.3.2009 

Shri Rana Banerjee, lAS 	RR-1972 17.10.49 31.10.2009 

Shri S. Kabilan, lAS 	. 	Ri11972 . 8.11.47 . 30.11.2007 

Shri C. Babu Rajoev, lAS 	flJ-1973 	18.5.47 	31.5.207 

30.hri Peter James Baze].ey,IAS RR-1973 22.2.46 	23.2.2Y)6 

31e Shri S.K.Tcwari,IAS 	 RR-1973 	1.4.47 	31.3.2027 

Shri Alok Jaiii,i\S 	 RR1974 	13.11.49 3J.h1.2009 

Shri A.K.Arora,IAS 	 RR-1974 	10.1.18 	31.1.2008 

• 	3li. Shri L. yr:ah,IAS 	 1R19,'4 	1.3.50 	2o.7.1O 

5. Shri .P.C.Shanti,L.S 	• 	R-1977 	31 .3.50 	31 .).2010 

, 	( 	 . 

 

Contd ....... 
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Shri S. Manoharan,IAS 	R-1975 29.5.50 
Shri C.K.Das, lAS 	 RR-1975 	1.1.49 	31.12.2i 
Kumari Parul IJevi Das,IAS 	RR-1975 2.4.50.: 
Shri S. Chatterjee,IAS 	RR-1976.: 13.11.50  
Shri A. Bhatnagar,IAz 	R11-1976.: 15.4.50 	33.4.2O' 
Shri Ranjan Chatterjee,IAs RR-1976 9.10.52 	31.13.20 1 2 
Shri Samir2ndra Chatterjee, RFt-1 976 8.8.52 	31 .8.2012 

lAS 
Shri Naba Kurnar Das,IAS 	RR-1976 15.12.52  31.12.2012 
Dr. S. Mitra,IAS 	 RR-1977 	15.8.52•31.8.2012 

45.Shri J.v1.Muskar, -IA 	 R-1977 	9.13.51 	31.10.€011 
46 • Shri Alok Perti, I1& 	 RR-1 977. 1 5.  5.52 	31 .5.2012 

Shri Sharad Gupta,LiS 	RR-1 977 	31 .10.52 31 .1 0..201 2 
Shri W.M.S.Pariot,I4'S 	R -1977 	28.12.53 31.12.2013 
Shri 	C.Srivastava,IIS 	RR'-1978 	23.10.54 31.10.2314 

5). Shri Pradip Singh,.IAS 	R-1978. 1 3.5.52 	31.5.20'2 
Shri N. Prasad, lAS R1 978. 1 5.12 55 31 .12. 2 5 
Shri P.P.Verma,IAS 	 C-1978 	2L.';;.53 
Shr. H.M,Cairae,IAS 	 RR.-i9?8 	17.L.6 	3:.!.2'31 
Shri G.P.Wallong,IAS 	1t-1 978 	1.1 ./.7 	31 .12.23) 

t55. Shri Pram Saran, lAS 	 -1 978 	17 1 ..52 	1 .1 .2012 
Shri H. Chinklienthan, lAS 	RR-1978 	I . 14 1 1 6 	31 .12.23)5 

'Shri 0.P.Agarwal, lAS 	UR-1979 	19.12.53 31.12.2013 
Shri Jitesh Khosla, lAS 	R11-1979 	29.5.55 	31.5.2015 
Shri A.C.Thakur, lAS 	IR'1979 	23.2.55 	28.2.2015 
Shri V.S.Oberoi, lAS 	RR-1979,. 18.2057 	26.2.2017 
Smti. £iiily Das Choudhury,IAS. RR-79 	28.1 ).53 31 1 ,13.2013 
Shri B.K.Dev Verma,IAS 	RF-1979 2.2.55 	28.2.2015 
Shri Pra.mod Kumar.Chaudhury, RR-1979 	16.1.53 	31.1.2013 
Shri V.K.Pipersenia, 	71a-1983 	5.8.57 	31.8.2017 
Kuari J.J.Sawian,IAS 	RR-1983 	12.6.52 	33.6.2)12 
Shri Mukesh Ch:w1a, I/1S 	11980 	15.11.56 3J..11,206 
Shri K.D.Tripathi,Is 	 l-1980 	15.11.58 30..11.19 
Shri Bhaskar Mushahary,IA 	flfl-1983 	12.3.56 	31 .3.2)1(S 

690 Shri Subhash Ch.Das,IAS 	1-1981 	25.12.55 31.12.2015 
Shri S. Mandiratta,Ii'S 	Rfl-1981 	2).12.52 31.12.2312 
Shri S.C.Panda,L'S 	 R.-1981 	6.2.55 	28.2.2315 
Shri Rajiv YacIav,Ii.S. 	R-1981 	21.1.58 	31 .1 .2018 

( 

C td lv-! 	 O1 

. ..! 	. ..,t ,i 	it 
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__j__ 
/ 73. Shri A.K. Srivastava,1A3 1 '; 	 RR-1931. •.1 I .8 58. 	31 iS, 201 

Shri Hariski Sonowa1,xs 	M-1981 1.3.50 	29.2.201r 
Sinti. S1n4.ta Sabhlok, lAS 	RR-1982'. 1.4.57 	31.3.2017 
Shrj. Siva Sankar Gupta,IAS 	RR-'1982t'48 1..55 	-. 31.L201' 

77 ,Shri B .V.P.Raø, lAS . 	. R1•992;14..4 
78. Shri Jat Priye Prakash,IA 	RR-1 982 1 71 5.59 	31.5.2019 
79..wiHimanshu Sekha Das,IAS R'482.9.55. . 33.9.2015 

ShriKuijit 5. KrophaIAS 	RR-e1982:':.19.12.,5? '.31.12.2017 
Shri J.6.L.Vasava,IAS 	 RR.182.t.165. ..• 31.5.2012 Shrj Earjeev Sabh1ok,IA 	

:30.11.2019 33. Shri H.K.Mazhrj,p. 	NOflSC$198;22.r9.43 .. 309.2003 
inti. T.Y.]Das, lAS 	 RR18213ebSs. 

Shri Aru iCumar, IAS. RR-193.sJ913. 	31.3.2018 Shri K.iC.Mittal, ia 	 RR-193:I  a6.45a; : 33.4.2018 
Shri R.T.Jifldal, lAS. 	as193:;i.,;.356; 	31.8.2016 Shrj J.B.Sinh, lAS 	 RR-.983 '12.i2.7 31.12.201' Sari A.K.Sachan,IJ 	. 	

S 	 983.81b...59 .31.10.2019 
• 90.. Shi V .B 'Pyarelal lAS 	RR-I 983 9.2. 9 '. 28 • 2 • 2019 91, Shri J.P.Meena, lAS ' 	 RR4933: 1O.8.5.. 31.8.o1 

92. Shri Yeahj Tering,Ip 	 RR198 1 3. 3 59 	. 31 .3.2019 • 93. hrj Neeraj h. Baroo'ah;IAS 	Csi9s3:. .1 .;4l. -. 	31 .5.2G01 Shri Ajay Kumar Bhalla,IAS . RR1984 . 26.:-j1.60 1 33.11.2020 Shrj lUck Kumar, lAS 	 RR-1 984 1 .1 • 60 	31 .12• 2019 Shri Prasant Naik, lAS 	RR-1984 31.t.56 . 31.1.2016 Shri 	 . 
 RR-1 984 9.9.59 	'30.9.2c19 Shri ShyarnLal Mewara,IAS 	RR-1934 :2.257 	282.2017 Shri°Davthder Kurnar, lAS 	RR1984. 2.12.55 	31.12.2k . 11  5 1OO.Shr 	

A 

	

C.D.Iynjg, lS 	 RR-198 	22.122 31.12.2012 101 • Shrj P • S. Tharigkhjew, ±AS 	
4• 

• 	RR-i 984' 1 .12.59 	30.11 • 2C1 9 'i02.Shrj Diesh Ch. Barman,I.. 	SCS-1984 1.3.41 	.282.2001 l03.Skirj Rajiv Kurnar Bora,AS 	RR1 985 8.6.60 . . 306.2020 
104'Srj V.S.Bhar,IAS .  
105.Shrj Sailesh I3 	

RR-1985 28.7.61 	3167.2021 

	

, 	 RR985-:  28.961• 	5.  3.9.2c21 106.Shriaraswatj Prasad, lAS 
•. •RR1965r  24.12.60 31 . 1 2.2020: 1 1•  107.Shrj Shree Ranjad, lAS .. 	 RR-'1985 19.8.57 	1.8.2017 1 08.Shrj Sumeet Jerath,I; 	 RR1905 ..•18.ë.61 • 	31.s.2o21 109.Shri. I.G.V.:C.B11UIJ.S 	. 	R -1985 1507.5 	31.7.2018 llO.Ku!nar Sarijoy Krishria,I 

	

	RR-i 935 26.1.0.60 31.10.2020 

10 
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11l..wjHactorMar'wein,IAS..' 	RR?-i.8.3.8. 60  : 	3020 

112. iri J.P.sai1d.a,LSrr Non-3C3-12b5 	1.12.45 	30.11.2005 

.113.. $hri Sanjey IaIS 	R986 ; 14.9.61. 	30.9.2021 

114.' Shri N - S -§aPant IAP 	RR-196 14.849 	31.8.2019 

115. Shri 'Ravi, Kpoor, .I.$, 	R-i986 	23. 1 2.60  31 .12.2020 

116,. Shri Atul Chatur,veAIJIVS 	. RR986 17.1.62 	31 .7.2022 

117. Shri Dhirviz' Jh1ngra4 0 IaS 	RR-1986 17 , 12.61  31 .12.201 

11. Shri Peter W.Ingty,I 	RR-1986 , 11.5.59 	31.5.2019 

119. Dr. B.K.Gohin, LAS 	SCS-1986 1.3.46 	28.2.2006 

120 Shri AjQy Yj4mar.Rpy,I/S 	SCS''1986 '1 .2.41 •' 	31.12"D01 

121,. Shri P.C,Chakraborty,IAS 	SC3-1986 102.43 30.11.2033 

122.. Shri G.Jhad.aIAS..'' 	SCS-19E36 	1.12.44 	30.11.2004 

123. Shri Mrina3. Kr. Barooah,IAS sCS-1986 7.11.47 30.112037 

124, Shri T.R.Dey, 	 scs-1986 1.2.45 	1.1.2005 

125 • Shri 'C.K. Sharma,IAS '' 	' SCS-1966 . 1.3.46 	28.22006 

126,-Dr. Ajoy Kumar Singh,.IAS 	RR-1987' 6.159 , 	3'I.1'.2019 

1 27'. Shri M.C.J.auhari,IAS . 	PR-1957 	2.8.62 ' 	31 .F3..022 

Shri K. Narayn,Kuar,I!S 	RR1987 	a.i .1 ' 	31.1.2021 

Shri M.Srinvas flao..,•IAS 	RRI 987 	27.9.61 	30.9.2021 

1 39. 	ri Rain Mohan Misra,IJ&S 	RR-19375.,.61 	30.6.2021 

3hri P. IQiarkongor,. 14\S 	RR-1V37 	2 .11 . 5 5 30.11.2015 

.Shri Pradip Hazarika,IAS 	SCS-1.987 23,1 .48 	31.1 . .2003 

133...Shri Biron Dutta, lAS 	SCS-1987 2U.3.49 	31.3.2C39 

'Shri N.G.Darooah, lAS . 	SCS-1987 	1.3.43 	2e.2.20 
Shri Romesh jiyzie, lAS 	SCS1937 	1.9.42 

L43. A. Maing.tan, lAS 	SCS1957 	4..41 	28,2.2001 

137..&iri .K.Sri'astava,IA3 	RS-1988 7.1.62. 	30.1.2022 

138. &iri Jihnu Baruab, lAS 	RR-1988 1.9.62 	31 .0.2022 

139..Shri Jiban Ch. Pthu, lAS 	SCS-1 988 	1 • 2.45 	31 .1 .2005 

.140. Dr. SasadharNath,..IAS . 	SCS1,938 .1.5.48 	30.4.2005 

141, Shri Ashutosh Seni cipta,IAS SCS''1988' 1.6.44 	. 31 .5.2C04 

t42. Shri Bir Bhadra Hagjer,IAS SCS-'1988 16.2.51 	23.2.2011 

Shri Patreswa' Baumatary, sCs-1'988 	1.4.41 	31.3.2301 
IAS 

$cirj Hassan 1i', lAS 	SCS-1988 	27.2;45 	23.2.2005 
Shri Martorarijtrn Das,IAS 	SCS-1988 	1.7.46 	30.6.2036 

14G., Shri. Af tab Uddin Ahmed,L3 SCS-1933 	1.9.45 	31.0.2005 
I 

Contd........ 
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1479j Pranab Kumax* Icbound,I 	t'3C3'19 	282.47 28.2.2007 148.Sirj Samegumar Icare,,r&s 	RP.199 9.11.63 O.114o23 149,Shrj SJ.ngh',I4s R4,-j9 
t.7.2Q23 

lSSt.Rebc Vanessa &Lchian 0 I4S RR'4989. 27.7,2 3144022 151,i C. Lajn, IAà t$41959 
15.12.43 31 003 152. 	Parainsh ]utt 

Shrj 	 'Nor-$C3-. 89 " 346 	2 g ço6 153, 	ad Jtz'a MV.444ar IAS  Non-$CS-{939 Iii .445 ' 
1304,4Q05 154.s.j Santaxer

RR-'190 12..64 31,8.2Q24 • ' 1 55.Shrj .?anIca Y-tn, 	 .'i990v28 156.Shrj Ra ;1265  3.Z,2Q25 vi $aikar Prajd,3 	
i

RR-1 990 23.8.64 3l82Q24 1570 Shr4. SedaJAbbas 14S 	RR-1990 29.1.67 '31 .1 .2027 • 
 1 58:.Shrj Hejnajita Nerzar, 	s 	RRL199o.. 	 3.5.5g '31,5,2019 159.Smtj. Gaya.j Baru&A3 	SCS-1990 27.6.52 160.j Santu Bhatta.jeeij 	'SCS-1990 1.3.46 	?..2006 161 • ntj.. Stnaj 	

• 	 ,11.1,47 3'k12.4007 162.Shrj Bhudev Basumtary,s 	•SC31996t. I .12.3Q l63IShriA.K.Dac4agupuIj$ 	 SC3-l990 	..-7 	31.1,2012 161+. Shrj .Dibak 	Sa1kja, 	
' SdS-1 990 	2..5i5 	a.U35 1 65,Shrj Mickey t)iengctoh,I, 	 2C3-1990 1.1(43 1.10.2033 166. Shrj Waripli Star 	

1 .. 

Q 	 CS-'1 990 - 1.1.43  31.12.2003 167.Sr 	 Som, i'
24 5,51 	31.,2011 1 68.shrj Matahjr i].i Borbluyan,iis 	SCS'199o- 3).12,4q 31.12.20rj3 •I69.5rj Annta 	

SCs.- 99.. 1.747 	31.7.2037 I 73. Shrj ICamal Krishna Razarika, LS Sbs-i 990 1 • 1 .4 	31 .12.20)8 171.rj Jones 	
SCS99) 1 72.5hrj 	 ' 2 251 	28.2.2011 

	

R.itendra Nath sarm4,jjS
. 8C3-1 90 	17.1 .52 	31 .1.2012 •  1 73.Shrj Lacnj Nath Tamttl'i, 	

6.5.5) 	31.5.2YIQ 174.Shrj Lall•cfld Sinhj,I 	• 
• ;• SCS ~-1990 	23.12.1 31.12 1 75.Shrj. ?rajuoU KLrnr Tiiarj,I, 	1kR.199I 	

.2311 
3).1.65 31 . 1 0.2025 • 	

176.Shrj Vijayendra, LtS  
l77.Shrj A 	

RR-1991 	1 7.3.66 	31.3.2026 • 	 • 	 .sish Kumar Bhutani,I, 	RR-1992 	21.9.67. 33.902027 178.Shrj AUok iChare, IS  
1 79.Shrj B 	

• RR-197 	1.1.68 	31.12.2327 iswaranja Samal, lAS 	R11-1992 20 .7,63 31.7.2028 1 80.Shrj Saridip Venna,i  
181 . 	 RR-1993 	12.3.70 	31.3.2030  rj Ray! Kota, lAS ... 	 RR-1 993 	12.4.66 	31.4.2326 1 2•ri Ajay 	an1arTewarj,IS 	RR-1993 	5.9.70 	31.9.2033 TrL Donald Phillip WaUan,I;s 	RR-1993 4.9.65. 	30.9.2025 

( 

0~4 Coritd.,.. 

• 	 • • 	 • 	• 	 • 	• 	• • 	• 
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P.. 
	 Dr. Prem Saran, LIE (Chcrn), MBA (IIMC), MA 

	 I 
MA (Caiil), flit). (Ca1iO AS. 	 and liain in I)e.ui 'icilt. 

Phoue - 561 31)-I (0) 
56139$ (! 

),t{ 	...0 	-$ o 

Mr. P.P. VeruLa, lAS, 

Commr. & Secy. to the Chief Minister of 
Assain, Dispur, Guwahatj-6, 

Sir, 

This is to request you to place the followin9 before 
the Hon'ble Chief Minister, so that he will redress the 	gross 
injustice done to me. 

Durin4, my absence on leave in the U.S.A. to do my Ph.D., 
my batchmates were promoted as Commissioner. My promàtion was 

overlooked by the DPC, even thouyh there was no case aainst me 

at the time. Thus, merely due to prejudice, my due service bene-

Lits have ben denied to me ever since that date. 

Notwithstanding that a chargeslieet has Since been filed 

against me, the materials adduced against me are subject to 
llSt[-

cial scrutiny at the time of trial. Thdis is very clear from 

recent judgement of the Hon'ble Supreme Court, in the case 	of 
the State of Gujarat and another Vs. Suryakantchunjlal Shah 
decided on December 3, 1998. A copy of that judement is atta-
ched herewith. 

In the above case, the Supreme Court noted that the 

respondent was involved in two criminal cases, in one of which 

a final report was submitted, while in the other a chargesheet 

was filed. The Court also noted that althouh there was no entry 

in his characer ro1 that the respondent's integrity was doubt-

ful, the Government formed the opinion that the respondent was 

a person of doubtfu1 integrity, probab1y on the basis of the 
I ' 	 .•.................. .,l,..,., FIRS filed aainst him.  

Con d .......2.. 
tf?' 	/7PfiG. 

4 
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	 ( DO  
Di, I'iiiii Suiuis, UU (Uktm), MIIA (I1tW), MA () 	

I\WUIi\I ,Ui ( 

MA (CaliL), Ph.D. (Cahi); lAS. 	UndTillilkilig l)ep.n ttnit 

GOVERNMIiNI' OF ASS1\.1 

Phone - 561304 (0) 
561398 (R) 

D.O. No . 

2:: 

In its judyement in the said case, the Ilon'ble 

Supreme Court ruled, " The involvement of a person in a 

criminal ôase does not mean that he is guilty. Fleis still 

to be tried in a court of law and the truth4 has to be 

found out.ultimately by the court where the prosecution 

is ultimately conducted. But before that sta9e is reached, 

it would be hihly improper to deprive a person of his live-

hood merely on the basis of his involvement'.' Further, the 

court aisb ruled, " inasmuch as there wereno adverse remarks in 

the character roll entries, the interity was not doubted at 

any time", and so the Government SI  could not come to the con-
clusion that the respondent was a man of doubtful inte9rity." 

In view of the above judgement of the apex Court that 

a person cannot be denied his livelihood merely on the basis 

of his involvement in a criminal case, and also since there are 

no adverse remarks in my character rolls and thus no grounds 

to deny me my due, the Uon'ble Chief Minister may kindly pass 

necessary orders forthwith to promote me as Comrnissione, with 

due retrospective effect. 

Yours faithfully, 

• 	 S 	
S 	 \M - 

Dr. Prem Saran, I)\S, ) 

,.. 	

Secie'Deptt of 1 AR and Tralnln9, 
• 	 GoVtbf Assam,dispur. 

.1. 	

.• 	 . 
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Dtd015/5/99.! 	• 

To 	 Mr0 P0K.Bora,IAS, 

Chief Secretary to the GOVtGOf Assam, 

Disnur. 	 . 

Sir, 	 • 

a 

	 This is regarding my repeated eprenatOfl 

for inypromotion as Commissioner,with .du ru ro;;'etLc €.i'Cc 

OU 	X.1 that, during ty bfl;c Oh 1t"VC to  

in the USA,ry btchrnates had been prQmod ts Coict1''r 

that time the Govement should have proi t:u m ;1O •$ur 

saIed cover, since there was nothii)14Iv t: 	I 

after, on my return from USAI should have ct.tng 

due retrospective effect,When I retned duty In !'vembev i9 

e to the above 	ve act of oc 	ionb h 

been compounded by the gross 1n us 	ol' dnyifl m 	dt 

tioñ ever sthce,I have now been superseded by'fj 	IDa Lch 	o: cy 

jüo officers0 In this coection,p1eaSe refer accor1iig1 t 

lst': petition dated 19th March 1999,a.ddreth36d to the Comiss1onr, 

àereiary to the Chief Minister0 

	

• • 

	

I now understand that auMquentiy,i meç:ttrLg O 

~epal rttroental Pmotion Coniittee was held in D1ur on 1th ty 

1 1 999,and that a decision was taken therein on myrepro2fltat.Ofli 

You are therefore requested to kindly let me know 

the decision that was taken in the asaid DPC 	• 	 . 

Yours faithfuliy 

eb 	

• ( Dr 	nri) 	. 

• 	

• 

• 	 • 

••. ••, • 	 • - .-- ••-- -- 	 - 	
• 	 1 ____ 

• • 
	 I ,'__liLJ;. 	 rn. 	 • 	

t .  . • 	 - -• 
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•Saçan III (Chem), IUflA (1IMC), 11A (Inn),L 
(CoIi(), j'Ii, V. (CoIiQ 	!AS. 
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Gvernn - ffl iiA:im 
I 	- 

Dtd 0 15/5/99 

Copy to: 
 - 	 •1. 	.'  

& 5ecretrt0 • 	
Chief Minister,Assaw,[)jspur,  

• 2) MroJoPoriee,COmmjasjQy) ,,  & 3crey to 
the Gove,rnent of Assasn,Perrflfl) L't. 

"k 	M,  , -Arlin 
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ASM s;cRT4.RIA' (cIvI1) 
( 	 CU •'TI- 781 DOG 

DI '. 

0RD 	BY 1 G0VR'J0R 
N0TIICs 

Dated Dispur, the 9th 	i;ru •iry, 2330 

L.AAI.i8j7/1o4 In the interest of public 	rvic, •Shri Dinosh Ch. 
Barrnari,IAS (:3c..-1984), Secretary to the Govt.of -srn, duCitj 
(1e.& Sec.) Departznnt,Djspur is Promoted to offic±,t in the Super-
time 3calc of I.S, viz. Rs. 18,400 - 22,400/- P.t. with effect from tho 
date of taking over charge and posted as Comjj->r1 & Srcretcry to 
the 

Govt. of Assam, ducatjon (emntry &' Secondery) Department. 

3d/- 
Under Secretary toth. Govt. of ssin 

Me:ao Jo./I, 11
8/97/104_ :: Dat2d Dispur, the 9th 'ebru.r'y, 2)00 Copy ;o : 

T1i •ccountt Gnera1 ()  T 	i 	1 	
,.ss-tm, Maidunaon, h Ch.r -i, ssam dministratjve Tribunal, Guwrthiti. 

Th Ciirnvn, '4ssam Boa-d of R.venue, uuthati. 
Th Chairn, 

ssam State lctricity Board, Cu'::th ti. 11 Pr.-icia1 	
& Scr -trie/'cr :trjes to t;.- 	:• Vt.0 J Assam. 

'fh.: C(!jef .loctoy'a1 	 swr. Th f:Sj(j@flt 
Cojnjssioner, Govt.o1 .ssai, .ssm i'1OU3.2, 	'w Do].hi. The Co:irnissjojier & Scr3try to the chi,?f I1ini.st-, t.s:In,DiTu,. .11 CoglIjjwjc)n 	of Divisions , 

Th c 'ric'uiur 	Production Com:nissio r,ssn, Dipur. Th Ci:r Scr - tary to the Govt.0 Moghalava, hi1Jcn;:;. Th Undcr Secretry to th Gov; of India, 1iüstry of Prsonnel, 
< 1'erisions, Deptt. of Prsonni ? Trinin:, N: L)e1i. 

Th TJndr Scrtry to the Govt. of Ini, Ministry of Prsonn1, PL 'k Pci-izions, CreerDivis-ion p 	w Dlhi. 14, The Scrtory to the Governor of :ssai, Dispr. 1 5. Th 0 
Scrtary, .sarn Legjs13tjV c Ase?flb1y, Dicpui-. Th t- Fi'- to Chj. 	Ministr,sojn Disur. ai Principal Secretaries of the JUtOflOfl-US Cocji5. 1. Th 	3ecr.:iry, Stt 	l:ctjon Coitsajon, 'ol:':fr 1  Cnp'x,fli rpw'. 19. 	.ii 1Jputy Co1 ni toiicr/ Sub-1Jjvjojoti] Officez':;. 2). Th P.' to C!jif :c.cr..tary, Asa, Dispur. 

21 Th P3 to ddl.Chjf Sccrtary, ssam, Dispur. 
11 PS to Mjnjsters/ Ministers of State. Shrj 	(h.B:!rman I\s, Secrtry to the Govt.o:C •Ssm, j•on ( lerncntaryj Deprtmz, flispur. 

2/4. .:duc :i;ion ilemnt3ry) Departmrt, Dispur. 

fly 

TJflcjr 	:cr:try 

ordcr ctc., 

J?. 1• 	
) 

to .2i: :)vt.. 
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S 	 NO.AAX. 18/97/80 

GOYERNM'IT OF ASSAM 
DpAR114jp OR PERSOFrN!L (PERSON1IEL1ZA) 

ASSPJ1 SECRETARIAT (crvzL)DISRJR 
GUAk1ATI-781 006 

Datied Dj.$puzçthe 4th Junip.1999 

• 	To 

Prem Saran,TAS 
Secretary to the Govt.of Assam, 
A.R. & Training Department, 

• 	 Dispur. 

Sub :- 	Promotion to Supertime scale. 

Ref 	His letter dated 15.5.99. 

H 	 Sir, 

In inviting a reference to your letter 
cited above, I am directed to say that Screening Committee 
in its meoting held on 13.5.99 considered the case of your S. 

• 	 promotion t' Supertime Scale and kept its decision under 
Sealed Cover as per provision 

Yours faithfully, 

 
GOGOI ) 

'4/gm 
( 	 .  

) Joint Secretary to the Govt.of Assam 
((M1Lf 

4 
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(ovei ItIilCI)l ( 

1'Itttit 	 (0) 

6I1R(It) 

,.Dt47i2i2Ooo 

To 	 Mr.P.K.BGr,a.IAS 

Chief Secretary to the Govt.of Assa, 
Diapur. 

Sub 	S 	Promotion to Supertime Scale. 

Ret 	V ,  Letter no.AAj.10/97/80gdt.4/6/qq,,from 

Joint Secretary,Pere1(A)pt. 

Sir, 

With reference to the above.. (copy attached 

for ready refererlce),kjndly do have the proceedings of the 

said Scree4ng Committee Meeting Q held on 1 3/5/99,sent to 

me at the earllest,for further necessary action At my end. 

& 

.. ...... . . 

( Dr.Prepzj Saran 
) 

NU 
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CENTL ADMINISTRATIVE TRIBUNAL 
GLJWAHATI B(ANC. 

O.A. NO. 171/2000 	 \ 

In the matter of 	 .d 	
-PIC 

O.A.NO,171/2000 

Dr.Prem Saran, Applicant ç 
vs 00 i.. 

union of India and Others 
Respondents 

and 

In the Matter of :- 

Written statement on behalf of 

the State of Assarn (Respondent 

• No.1) to the application filed 

by the applicant 0  

S 
	

(Written statement on behalf of Respondent No.I(Stateof 

Assain) 

• 	I, Shri Hirendra Nath Sarma, Under Secretary 

e7 •1 	to the Govenm'jnt of Assarn, Personnel (A) )epartment, 

Dispur, Guwahatj..6, do hereby solmnly affirm and state 
as follows ;- 

- 

11 

1, 	 That I am the Under Secretary to the Govt.of 

Assam, Personnel (A) iepartment, A copy of the application 

of the above case has been served upon the Respondent 

No.1, I persued the Same and understood the contents 

thereof, I am competent as being authorised to file this 

• 	written statement, I do not admit any of the •llegatjons/ 

averments which are not supported by records, All 

allegations/averments which are not specifically admitted 

hereinafter are to be deemed as denied 0  

2 9 	That in regard to the statements made in 

paragraphs 6(1) and6(ii) of the application, the 

answering respondent has no comment to make, The answering 

Respondent, however, does not admit anything which is 

not borne by records, 	 - 

Contd..,,p/2, 

r 



- 

r 	
2 

16 
3. 	That in regard to the statement made in 

paragraphs 6(111) to 6(vi) of the application, the answring 

respondent has no comment to make, as they are the rules 

of the Indian administrative Service (pay) Rules.1954, 

4 6 	 That in regard to the statements made in 

paragraph 6(vii) of the application it is stated that, the 

applicant availed admissible period of study leave in 193517. 

As further study leave ras not admissible lie was sanctioned 

earned leave/Half pay leave/extra drdinary leave with effect -

from 15s.'9.91 to 13-9-1994 for prosecuting higher study in 

U.S.A. vide notifications N..AAI.32/79/246 dated 1$'.'7.1991 

• 	 (Annexure-A) to the application). The selecti.n of the 

applicant along with the •ther •fficers of his batch 

- 	for promotion to selection Grade was made in time. His 

- 	 case could not be dispaed of as he was on leave as 

	

/ 	
stated above.  

5. 	That in regard to the Statements made in 

01 

	

	 paragraph 6(viii) of the application, the answering 

respondent begs to state that the applicant was called 
4frV % 

	

• 	 back from U.S.A. vide letter No.AAP.91/94/37, dated 

5..7-1994, requesting him to return to the State 

immediately to appear before the 6ne Man Eiruiry 

Committee constituted for holding an eruity into the 

anomalies in respect3.drawal of large amount of money 

fraudulently in different treasuries in Assam through 

LOC system inAnhinal Husbandery and Veterinary 

Department during the applicant's tenure as Secretary 
/ 

• 	to the Department. Further the Govt .of Indian, Ministry 

• 	of External Affairs was requested by the G.vt..f Assam 

vide letter Ne.AAP$1/94/3$ dated 5-7-1994 to transmit 

the letter No.AAP.11/94/37 dated 5-7-94 to Shri Prem 

Saran,IAS (Applicant). 

S 
	

Contd......P/3. 

-___ 	 '-•-• 



I 

• 	 - 

.03.u. 	 -. 

Further, the Consulate General of India, 

Sanfrancisco, vide letter No.Sanf/Cons/551/1/94 

dated 13-6-1994 0  intimated the decision taken by 

the Gevtof Assam to call applicant back from 	- 

leave which was sanctioned till 13-9-94 for prosecuti.n 

of study in U.S.A. Further he was informed to be 

present himself before the competent authority in 

connection with a departmental enquiry. 

The applicant did not canply with the 

request of the State Govt, rather applied in January, 

- 1995 for extension of leave for another 2/3 months. 

Gsvt. on consideration of his prayer allowed extension 

of time upt. 30-41995, But thereafter also the,_ 

applicant did net caine. Subsequently he was asked vide 

	

U 	 S 	 • 

Øletter Ne.AAI.32/79/2$0 dated 22-6-1995 to come back 

ç O0 . 	 and resume his dtties. But then also e did not cane 

rather suuitted another application for all.wing 

him extensian of time upto 15-10-1995. However in 

that case the Gevenluent regretted to allow further - - 

	

- / 	extension of leave and to issue N.O.C. for renewal 

• 

	

	of his passport. Subsequently, however, the Govt. 

issues NOC for renea1 of the applicant's passport 

• 	 upto 30-10-1995. 	 * 

Thereafter the applicant returned and 

reported his j.ining vide charge dated 20-11-1995. 

-. 

	

	 The period of the applicant's overstay with 

effect from 1491994 till the precettñg date of his 

j.ining under Gcvt.is yet to be regularised. 

- 	photocopies of the litter dated 5-7-1994 

- 	under N..AA?.*1/94/57 and letter dated 5-7-1994 under 

-- 	N.AAP.31/94/32 0  letter dated 13-6-1994 and letter 

dated 20-7-1995 mentioned above are annexed herewith 

- 	 and marked as Annexure-I.II,III and IV, 

C•ntd...... P14. 



I 	

- 

•qI 	4 .- 

6. 	 That in regard to the statments made ih 

paragraphs 	(ix) to 6(x), it is stated that 

• 	/alth.ugh the batch maies of the applicant and scm 

/ 
of the j.iniers have been promoted to, selection Grade 

/ 	
and supertirne, it is not Possible to diepese 	of his 

case of pranetion because the period of his overstay 
V 	beyond expiry of leave has not yet been regularised, 

- Further in connection with the said LOC 
- - 	Scam, State Goveritent vide order rqo,7p 15/97/222, 

dated 1751997 and C•vt..f India Vidé order No.107/ 

5/97 - ADV.I • dated 27_$_97 accorded sanction U/s 197 

V 
Of the code of criminal procedure 1973 read with section 

/ 	
/ 	V  19(I) of the P,C.Act * 1988 for prosecution 0...Shri. Preni 

- 	Saran,IAS, the appliant for 	the said offence. 

The applicant has also been chare-sheeted 

• . in criminal case filed by C.i.i, in the court of  -01 p.-  
V• Special Judge, Guwahati., 	V  

- 	 - 
V The personal file of the applicant was also 

- 	- taken by C.B.I. and it is still with them. 
V 	 Phtocopies of the order dated 17-.5.1997 V 

and 27-11997 are annexured herewith and marked as 	- 

Annexure..v & VI. 	 - 	- 
V  

7, 	. 	That in regard to the statements made in 
- 	

• paragraph 6(xt). - '.f the -  jkPplication it is stated that as 

mentioned aovthe appliant has already been charge. 

Sheeted in a criminal case filled by C.B.I. and that 

V  

is still pending. S., non-involvement of the applicant's 
V  in the said scam cannot be admitted at this stage. 

That in regard tothe statements made' in 

-, 	paragraph 6xjj) to 6(xv) of the applicat.n it i.e 

stated that thecase 	f the applicant for promotion to 

V 

V 	
Selection grade/supertime scale cannot be disposed of 

before finaljsatjon of the C.B.I. case pending before 

the court of Special Judge at Guwahati. 

• V 	 Centd......P/5. 

V 	 -A 
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or 

5 	- 
\ 

That in regard to the statements made in 

paragraph 6(xvii) the answering respondent has no 

- 	Comment to make thereon as they are being matters of 

records. 	
- 

• 
• 10, 	That in regard to the statement made in 

paragraph 6(xviii) of the application, the h*nble 

• 	deponent begs to state that there is no provision in 

the rules 	to furnish the concerned person/applicant 

with a copy of proceeding of the committee on the 

• case of promotion 	 - 

11, 	That in regard to the statements made in 

• ! paragraphs 6(xix). of the application it is stated that 

• 	 - the case forappeintment of the applicant to the 
* 	

. 

higher scale could not be considered due to the non 

finalisation of the C.B.I. case pending before the 

Special Judge, Guwahati. 

• St 12 0 	That in regard to the statement made in 
IL 

paagraphs 6(xx) to 6 (xxiv) of the application to 

the hnble deponent begs to state that the period of the 

applicant's 	overstay beyond expiry of leave (ED.H.P. 

• 
- 	 and E.O.I.} has not yet been regularised. Further-a - 

criminal 'case is pending before the Special Judge, 

Guwahati where the applicant was chargaheeted. 'thus, , 

therefore, the premotion case of the applicant could 

- not of dispsed of. 

13. 	That the answering, respondent respectfully ,  

•sunit that none of the grounds mentioned in the 

application is a v&lid 	ground and there is no 

merit 	at all in the $netaflt 	application 	and 

hence shall be dit.tssed. 

* S 

1 . 	 - 
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10 
Shri Hirendra Nath Sarma, Under 

Secretary to the Govt.of Assu, Personnel (A) 

Department, hereby state that the statements made 

in paragraphs 	-9 tf / (. -kr--v )t2 	 2- 	are 

true to my knowledge and those made in paragraphs 

are true to my 

• 	information as derived there from which I believe to be 

true and the rest are bble sunission before this 

S 

 H•nble Tribunal. 

• 	 I have not supprea8ed any material fact. 

I have signed this verification on this +k 	day 

of March,2001. 

Ja 

Signature. 

/ 
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& 1tte 	LAiO 01/94/37 &1 a tarI 5. T 1994 	to 

- T'icxi 	rIO 	on 10two for iLa br rAwlieuA Lu U0 Z A.  
flQ 	 f fwir ef 	tttn of 	 t 

hc 	 ro 1,  dQoy to 811d 3azr 
Qi1?. by y 	yr 1tter uiU 

Yours A7Qithfkxuy r 

21  I ) 
to the ov ziozt of Aøw 

çr _7 tl  
r.3 lb AAP B1/94/8.à hfx ILGä. Dipu.v t 110 5th  J ulYa 1994 
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L,EP-UiNE: (i  I 	5680662 
( 5) 668.0603 

E3L E AOOr)C 	C.C'NGEN0)A 	 JiJ4 

CONSULATE LENERAL DA 

No.Sanf/cons/551/1/94 

To, 	 .  

5"O 

7 '•''' 
,( 	'lf:()r NI 

1\64 	
/1• 

')/ 

,fl •'1I 	 - 

>- 
/ 'f 

727'KrockerWak,01 , 	K C4 
GOLETA, 	

/ . 
I 	 C 2 

fIJI)) 

yte have been approached by the Chief Secy to the Govt 
,-'i\ssdm, vide his letter No MI' 81/4/?2 dated 7tlijlay, 1994 to ( , 

V' inform you, that, it has been decided to call you back from e&d? 4 that was sanctioned to you till 13.9.94 for prosecuting high(.r 
studies at the University of California, Santa Barbara. 

We have been further i nforincd, that, you are required to  
present yourself be Fore the coulne ten I au thor i t i e in I Hi a in 
connecticrr with a departtnental enquiry. 

You are required to, acknowledge 'the receipt of this letter. 
You may also iptimate the Chief ,Secy. Govt. of Assain, Departnent 
of Personnel (Personnéfl;:R)1 Assam Sect. 	Civil, Dispur, 
Guwahatj-5 as to the likely daIG b which you can present yourself 
before him, with reference 'to his letter quoted 'above, without any 
delay. 	 . 

(B.K.upa) 
Deputy Consul ieneal 

Copy to:iief Secy., Govt. of Assam, Deptt. of Personnel 
Z' (Personnel 	:A), çssam Sectt. , Civil, Dispur, Guwahiti6, 

	

w.r. t. his letter quoted above. 	. 

tIA, Nc-27 

7 
H' 
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Brbra 
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C 	' 

M 'NamsImOf Awe awd 	 CiWtz 
Zw nwL or 

£ IidiiCCted to 3f ttt 
bc 	thL 	ii ut] 	Ciuvnt it 

MP £3 i194/37 dat<l 5ø7i994(. But 	of  
i4th th 	qtt .o th 3 tftte GOVenIMC711tp YOU appU 
Jc 1  j9 Z 	rto 	ttr I £w another 213 	1b 

- 	- 	 ii c zidrafloi O'c yw pr 
Jg( 	 pi 	 vith itter,  N ML 

day4 i94199 iiti the 	 to nbiit gar t- 1 
tl= OY 1.TWtg I?tra 0rin7 Leave for. Via pwLQ4 

tc 1441994 to 3041995 a'b qucctiy 'you tiara a k 
Ica. Ml 52/79f280 d&to 226199 t 

yw dy yur tenslon at 
c4 	 oi 	99 13Ut YGIA dtd not cr -  back mup,. ru 

	

ro 	 yot tth itti wthor appUatiór gor 
& 0 JLfl yo 	LLo of I trirn Upto 150,1 00995  p4th 	t 

• : -StatQ Govoont artM Pnaldamtion öi 
azal 	Lava iia1 not to 2ow atiy r'ithr ttm byoxd 

\ 341.995 	ire that you 0dzlt 	to State and 
t•i 

tat Coy.t on considamt1ozz or your 
2-1. 

	

	 Obtj 	Certificatm, £orni 
bv e_Lsa declAedot to 

• 	 tiiat 	you 	ll ml to return to th 
anarcsvme dtLe &vn af.tcr ax.pirlor oZ extendad time 

• upt 304I995 - 
Yours faltUgully,  

.2 £7 
( niwb GHOK 1) 

Srct&cy to the Govmnt. of Mi 
- 14ar- 	(A) DapaxrL,eat ]tpur 

TS 	-- 	- 	• 
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I 	d 	 D ññl 15(7/2 
w 	 GovEkNIlD 	UI (\Sll  

1)1:1 ñR 1 IINI tJF 	LI1iI 1 II L 	I LIUNNLL (A) 

AnM 6XtL I  

	

lBUiñ)I(T 1 	- 	7•3 . t:,)6 • 	 . . 	. 	. 

OR!)ERS 1Y 1 E. GLJ)EFNUR 	S 	 • • 	 • S  

. 	 : . 	• • . 	L)e'J Di 5tLUr t.he 17th F1y 	19?7 

WI- tr-I t 	.1 1(Qd L3iL 	1 ri 	F'rtrn 	8aran 	whi I e 

I u LlulIiq a 	5ocriLary 	u Hi hover nmenl 	o{ 	ñSScW 	ñniinal 

HushncJry Veteri nary Dep a rtmen L dun n q tle pen od 19?O92 	he 

	

coLored into a cr1 minal conspi racy aL Gu,ahatii a n d ar DBLa 	
i 1: Ii 

S/Sh 3 (- hc neci, Deputy Sec.reLary Lo the Government of Assarn 

ni mal Husbandry& Ve Leri nary Departuiefl L .1 D. Dutta Di rector of 

Vetoni nary sam 3 C Sail i a Di nec Lor of Veteni nary (ssan1, 

H 	5Iiiti_ 	D recLor 	of V 	or 1 par y 	ñSOr\Ifl 	I)Eb 	HraLc l)oLLa 

hroi on F i rianno °' ñct_ounts U ffi crr 	I N bhar ma 51201 or Finance < 

1-ccounts U{+ cer, Fr aful 1 a Shanma Upper Dlvi si OIL ñssi stan L 

, District Veteni nary Of iLE 	flha4a n 	Haz an a 	Di 

	

f 	sLni ct 

VeUcni nary Di fi cer . 	Rohi ni Sharma 	 v Sub—Ui isional Veteni nrY 

Of Ii con, SUnEE5b Chanclra Das, (ccountant 	SuJ eet Kumar Sarkar 

	

recper 	BuT hntJra Ghosh Vet or nr y Field ñssi sLant Lii ice 

of the D i s t r i c t V e t e r i nary Uff I con 	Dhjota, Mahendra NLh, 

i roaSLXrY Off j cer , Janarrian 	ii slir a 	Treasury Of iLor 	deovan 

LInUra 	1) 	, 	:cuurl anL , 	Ii 	ur y UI A Cr 	H i IHL 	irU nr v t 

• persons I - e. SIGh. U. N Goci Kaini sl Deka of B 0 Eriteni ses 

Fal labh Dardoloi and Mu.kul FaLari •fr the purpose of ceaLin Cj 

the Government of Assam ahd in •f-untherance of the S1 Ci cni ml nal 

curr piracy Lhey chea Led the Gove' nrnenL of fsarn to the tune of 

Rs. 2 ,9 ,Z1 ,77 52 (Rupees tio crones nine Ly si> 1khs fifty one 

thouand i hundred seventy SEven and pai so fifty tuo oni y) on 

' Lhr basis of 	ale Letter of 	r r1i ts 	(LUC) 	saflctin orrh'_rs 

SUID pl. y or dons, 	upp1 1cr bill s, 	portal na no to purchase of 

- 



I $ 

'S  S.,'.- 	 •'I 

• .I 

D___ 

(overflint- of I.ndi 
Minis Lry of Persomiel, Pub ic Crievances & Pensions 

Dpr tment or Po.rotii e I & Tri in ing 

N(w Delhi thjpAugust 1997 

l'erea. : it is  alleged that 'Shnj Prem S&n, S 	 I(s (AM:1978) Whi1e 
. functioning as SCCetary to the 

S Gayer ent of 	•Assarn , . 	I I'i1l 1 	Husbandry & Veterinary Depart:i 	during the peiod ft - am . 1990 to 1992, entored . 	into 	
criminal conspiracy with . S/Shrj 'Ziauddjn Ahrned, 

Deputy Secretar- y td . te overnmett of SSrn. nirnil Hu$bndji & Veterina - y Department - T.B, Dutt', Director Of Veterinary, Assam, Sikj, Director of 

Veterinary, Assam, R.M. Shome, Director of Veterinary, 
Assem, Deb Brat Dutta, Sen iol-  Finance & ACou' Off Ice:' DN. 	Si - m, Se'r;;jor F-inuioe.& Accoun :s Off jc0Iq Prefulia Sharma, Upper, Dj.vj-j on 	Assi.st:eri-, 	Ds, 	District - Veterinary 0 ii icer, E3hawen :1. 

Hazarika, Di strict' Veterinary O iicer,, Rohjnj .' Shrma, 	Sub-Dj\/isjQnal 	Veterinary 'ori ice:- , Su resh' C!':endj 	- Das, Accour,I:e,yb 	Suj eet Kumar Sark-, Sorekeeppr, - - Sukhiendra Ghosh Veterinary Field 
S 	 ' 	Assistant Of lice 01 -  'the Di Lrjct - Veterinary Officer, 

Berpeta,, Mahendra . Nat- h, 	Tf_CaSLWY 	Off icer, 	3anardI:) Mjsh:-
, TreesL, ry 0 if ic,e.r, Jee\/an Chencira Des, Accountant, 

Treasury 0FF ice, - Barpeta & private 'pet - sons 1 e. 	S/Shr'i U.N. Gogoj, Krnlsh Deke of G&B - Enterprjses, 	Pallahh F3ardoloj and Muku I - PaL- at-j for the purpose of cheatjriq S Governien t of- Assam an in futherence -  of ' the said 
criminal conspiracy, they cheated the Government 

&f Assun to the 
tune of Rs.2,95167759 '(Rupees Two crores 

ninety six laRhs fiFty one thousand S>< hundred Seventy seven and paise fifty -  tio only) on th basis of false 
Letter of Credits '(LOCs) -  sanction -- orders, sup1y orders, 
SUPplier bll, pertain ing to purchase of Veterinary 
med:icines, RCC Gil isa nd - f1.si f led stock-booç, 
Cash-bQoR etc. and he. (Shri Prern Saran) thereby misused 
his official position, as such public servant to obtain undue pecuniary advatitage,  for himself or for others, 

2. 	- 	whereas it is further allege<j:- 

	

I, 	I  :'at th Procedure 'I-or -issue of LOC and 
- 	allotment of funds is th.t a propos&i 

S 	 regarding issue-a -i LOC with respect to - 	c 	- 	certac-),- - amount 	is 	received 	1n 	the 
S 	 office - - al 	the -'.- Secretary to - the 

Governmert t oF' Assam • An imal Husbandry & 
'- Veterinary Departmn from the off ice 

. of - - Dii -ect-or ol -Veterinary of the 
Government OF Assam month-wise, on the 
basis of said proposal • the matte:- As  
ref-r-ed - - - by, - the Sébretary to - the 
Gov rrlmen t of Assam, ( -;jm I Husb&n dry •k V tori nary Dopu' - tmeri L to t-ho F i ii ence 
Dopart:T1(g -) t 	I the S La, to Gave rnrnon t for 

S 	 allot- mont. O1.funds. After receipt of 
the allotment of - funds from the Finance 

-I, 

S 	 S 	 S 	 S 
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• 	themattero- 

1 rejoinder to the written atntement fuee. 

by the Repocdt 

In the mttcr 9 

0.1. No. 171/2000. 

/ 	....... 	iicr•iit. 

...Verue- 

Ufliofl of Iflfl & Ors. 

• ....... 

El W1E ZPPIJICT 10 E 

TAT4TE1IaED BY ZiE RE$P0tJDT NO. 

I. Dr. PrØ Srrfl. I.I.S.. the npp1iornt in 0.1. 

NO. 171 of 21)00 *  b hereby O1$.Y ;-,f-.-j2"ixm and ette 

is 3OUOW$ s- 

\ 	 - 	 I  

V 
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1. 	Tht a w.tten sttent filed on b€hG1 o the 
I , 	 the Rey,Thdent No.1, the State of ssnn, hs been served 

on me 1312wagh my dU.y engaged 	 I have gone 

thmugh the srxe rJduflderstood the cfltt there. 

Save an d exct what are spedcrL1y adnitted in this 

rejoinder, other striteients made in the w4tten sttet 

• be deeed to hwe been denied. Strte!ents whid Gre not 

pm e on records eire at o denied cne. t. puted. 

2. 	That with regard to the stteent made in 

prgzphs 4 5 o the f vit-iopo5itLoi I âeny 

ct dute the sttnen.ts mGde therein save Gnd excçt. 

tho se whi th nre kozn e by th e records. I s, ,T th t I wait 

to the U. S. . ter obtrLning 1e*we and with pvper 

Gutho zi t fv,m the Qvt. r my hi er st d es. Thou çi 

oming bridc fjim the U. & A,, w1en I was cbiIig my sthd.es 

-n.Ad research uoxk theree hd ZfUt  me in muci inconveniences. 

yet in September# 1993#  I erne btdc to Ind..n to rpperir 

bere the 'Rrio ODw.u*tteel rit grerit cost, I adit tht 

I p rrr ed b r extai 	o my I enve on vrir.Lous 0 ccr 4ons 

th 	vt. grrMtee, the sane, Bit I VW thrit while 

grrtin g my lerive, the Cbvto  grrinted me more ectxriordLnrizy 

1erY ir some pe4od when 	ie.ait hri1..pGy Ieve wa 

t my cret. The Avtrnt Generr1 	therebre by 

a letter issued ky the saiior ?ccouflts Oicer on 10.6.96 

req.iested the secretny to the Gvt *  Of ssg.?ers)nnej..A 
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Deptt. tZLspur, J to revLee the leve grrpting 

notj.crtion ke,ing in view of dLferent lerye at my 

CXed.t. On ct of ra cOpy of the said letter dated 

10.6.9 6  is1ed by  the A.G., A i1flI by my ix rrenUon 

ted 5.9.97 g recpetted the GOvt*  to rep14se the 

xewe br the period br whidi I ws nbsent necssitted 

3)r the ompletiori of my Ph.D. in the U. a % A. I, however, 
sy that reil rarl5t.on or :onx 1rxistion Of. the Gb)ve 

period of 1ewe bond ril.1995, h5 no r&.evce in the 
otéxt of 	Ldertion of my c,.se Jbr pr,motn to the 

EeLect.On Gre in the year 1992 rAd to the Vapertime enle 

in the yesr 1993 when the oe of other similtrly 

si tu,ted o ffi cers were coasideree. The Respon dent No • 1 

hine stnted in praxegriph 4 thnt my cllse Zr pv,motion to the 

Se.ect.on Grie w 	ered in tLme, but izpri singly 

has not given  the date when it was con sLdered 

Opies of the letter dnted 10.6.96 isied by the 
, G. ssi, my rqresentiitLon &ted 5.9.97 Are rnnexed 

is Znnexjre 1 to this rejoinder. 

3, 	Tht 4th regare. to the sts-itements made in 

pnrgziiph 6 of the written stnteent, I deny the strteerit .3 
mre there.n. I saY that since the Gvto hi8 t1rect.br 

j 

	

	 grted me 1eve tU1 0ctober1995, and thedre sheet 

on certhin imag-L'Aruy gzotind in the alleged ci crise 

has been...... 

( 



hG a been Lub!1ittet on 21.11.97 whi my pzomotions were 

die in the year 1992 and 1993 *  nEther the nofL.-reg.iition 

of my 1erve ' bz the rabsequent pez.ot nor the initi.-tion 

o crmwl case by filing ârge Eheet by the C. ai, on 

21.11.97 cm ome in the wrw Sbr onsidertion of my 

I%tion whid were die much befre thnt 0  The strtØeiit 

of the Reondlts tht my personc.1 We wna 	tinken by  

the Co B. X. cnnot be G gvunC to fely me the pmotion die 

to me, sin ce the (vt. Vi e the r letter dnzted 4.6 0 99 

(ire- 'I.& to the 	hs stnte thGt the 

screening O)nnittee in its meeting hele. on 13.5.99 

considered my case br pzomotiofl to the apertime Sca!ile 

nnd kqt its dec.sion under se1ed cover. It would be 

to note thrt the Qvt, without iJssing my order 

br j7vmoting me to the Selection Gride, hrs considerec 

my prxnotion to the &ipertie Scale. Therexe the 

i!bove ictiofl of the Gvt. manifestly sailows that the Q,vt, 

or 	prnctic. 	iZiOses cons. dered me to be 	rioted 

to the Selection Grade exct br grrnting piry rind 11ownce 

for tJe Gid GrGde. 

4, 	Thrt 14th regard to the stcteients mide in 

prgr 	7 to 13 of the wr.tten ttent5, I ciy erich 

nnd every nUegntion riee therein save anne. exct, those 
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wh di are bo xfl e ty th e reo rds. I s' that go long as the 

charge bvut agnst me are not pved by the court of  

lr-.wf  it cannot ie said that I was involved in the cr.Lminl 

case eled by the C.I. I rLterate that I tn in no way 

pnnected an 4/or involved in the aLleged L.O. Co case and. 

I wag; f-4184jimplicnted in the case by am. e interested 

perOfls -46 Were d.rectty involved in the case. However, 

The pdicj ' of the above cr.minal case, could not have 

been a bar BD r pinotflg me bD the Select.on Grade scale 

which was ôie in 1992 rod to the alpert.me Scale which was 

eAle in the year 1993. I e' fjInt the only reqiirenent r 

coa sideration Of p3)rn3tiOfl in the Selection GxGde under the 

It (Pay) 1iles, 1954 was cx*rletiofl Of 13 years Of service 

(entering into th e fourteenth year of service) and since 

ompleted year of ssrvice under the AU In dit Service 

(Leav Riles 1955 ifleludes the eLods spt on c1ty cis 

well as on leave incliid.ng ex ra..or&nzy leave, flon..00flsi.. 

deztion of my case i)r pzvnotion to the Selection ae 

iW the Year 1992 and to the &ipertime scale in the year 

1993 i5 iUegr1 and arb.trazy and therere the dedsion 

of the cvto of Assam co unicated vide k* thecr letter 

dated 40 6.99 (;srne*lre W) cannot be sustained. 
• 	 I 	 -•• 

VerifLcation....... 

U 

* 



OR 

I. Dr. ?re 	Sr!4I 	I.hS, efl of SII4 Prrrrtewrr srI, 

get about 49 yearE. the Secreti 	t 	the Qvt.. o 	ssm. 

Añitt.Ofl Rebns & Triining Dertmt, Iur 

dD hereby ver 	and stte thnt the statements mte :*..n .  

prgzhs 	3 	4 	ato tiXte to my kflowiege iru those 

maea in re title to my innnto 
ivec 	

pm the rewrd rind the rest rare my humble MMk  ii5on 

besbre the Ho'b1e Tibsir4. ind I sign the veiotiom 

tby the 	4 	diy o Oi 	a t Qwhut.. 

Mte 

Sirtjre. 
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- GRRTIENT OP AS3A1  
S.' 	 • 	 DPARAT OF paaa. (P31L flsA) 

S 	
4SSA)1 snpuir (CIVIL) ZISFUR. .. 

GuWAJLtTL781QO6. 	
S 

yvii 	-.  

I)ate& Dtepur, the 17th October, 1994; " 

¶15o 

• 	.•. 	The Seore tcu'y t the - Govt. of India, 	. 	• 	• 
)interyt ?ersozmel, Piib].b. Grtevanoec 	. 

Penetonc, Daparbent of Pereonnel & Trajaing s.• 
Berth mock. New DeLhi.. 110001. 	 . . 

Perldn2ion uncer Rule 6(1)(0 oft D.C.L:B. Rdeo 
195(% to initiate dtsoi1.inary action a8atnet a retired 
lAS officer. t 

Ret:.. 	-Thin State Goyexnraent' n letter No. 4AF. 81/901 
- 	 dated 7.51994. 

I as directed to refer totbe.].ett.r qtte on the 

eujeet cited above and to any that neaesary 1*tasien for iattiattnl 

dtiioilthax actioLa ibat S 	K. Der .IAS-alreadj retire&t*n": 
sorvica aui 	or vide letter under ret ereae has wt been sonv*y.t 

- 	 , 	•• 	 . 	 . 	.5 	
. 	

. 	
. 

; 	ttUmw. 

I aa, therefore, to xeqest 'ou to kindly aceord 

cecessay nanotton mder Rule 6( 1 Xb)(1) of the J11. India Sgrvlmee 
(DCRB) Rtes, 

j95 
for tnitsLating 4.tnotDLlnan7. action alatnat  Shri 

LLBeruah,'S çRta) ftr ttn athi6od tneratvonent La szlsnt drwsl 

Gcvt. mone7. tbouØi LOC iyotea in ' the Aninat Utabnndxy & Veterinary 

onrtoent at the aaxiieg'ii 
17 
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Saztt* 84rbz 
, 931*5. L3J 

to th 

	

7/2'7 	td 19gb k tf1995 Iam dtrecPe to s 

ou uz ø12*dextenalm of Ulm uptG 30th Apxtt,t9$ 

	

OU* dtty 	tt1jj as tba e*teztat of ti hs 
czc 	ZLX4 	th zi2.'i5, 

XD 

C D0 S4X V4 ) 

	

I 	Jc4nt secretary to the Covt.of øai 

	

i 	 ior*te1 () Dprtent, 

# 	4r.3f 	 flur the 22i, the ur'954 
g 	orcd 	inretio 	i*cary tto to  

2 to the 	 teOf Zrdta, MiDlatzy of P,raygrn1,. 
t* 	tDaparent of 	 . 

' 	 JeTh$1. 

4 1 

'y ozo* 	 I 

( 
040  /I'.I 

•' 

- "OT  

the Gout.of Aa\ 
) iwrteit. /1 
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U bbbtL 	
t 

OF 	
(bOit: 

• 	

,j1'&)T (LV)J-J) 
cuaeiT'- . 	 3 

J. ted iiiSpUi he 18th July'91. 

; 	3- Prrn aian0 114 	beCretaLY 
1,0 	32/79/246 5hi 	

Reveflue 

cpartent;C 	
alied under. Kc '1/ 1/ .5 of 

the 11 India 

evice (eave) uleS, 1955 
a rnedd eaed leave for 17B - days 

with effect-'° 1-9-9 	1O.3.92 iialf pay eae for 
225 days 

	

iith effect'fibm 11,392 
t0 21',1O92 	d x+ra .otna leave 

 for  

:692 days with cfeLt from 22,10,92 to 13994 pn pvatC 
affai8 

ámissiofl for Ph.i 
U.b.1.). 

The 0ie wou3- hav. out:t.nud O hoict thc 

po$t but for hi pLOLcdifcJ on leave tnct - that 
thcxo i3 ever.Y opeCr 

:taton Of'his Ia '- 	 to the post onwhi.tb hc 
pLocCcie° 

'leave OL to-a sixidla post 	 . 

" S  

s/. 	P, 	 . 

-'cputY bcetY to 
the Govt. of i$S81U.

11  

rnemo LØ 41. 32,79/246 	;4iate 	
,theth July, -1991. 

Copy to.  : 

, Te 	u ccontaflt General 
(ACOflt5) ssam. 

hillo19.  

a1 GWhti. 

2 The chan: hsam 	
jistatiVC Tjhun 

 

3 	The Chaixan, Jt,1, ssam d3 oajd of RevenUes Guw- '  i 

'l1 C0ssiofle & becys/ bpl- ;~ Ocys/b
ey to tim (ovt.0 

4. 	

J$1fl.

zA 
t-l1 Co jiOn(.X5 

Ot .jiVi50fl5i s.SSItø 

6 	he Chief SecitaLY to 
the Govt°f MehalLIYLt, 	

il1W1Y. 

-: 	
The Under SepretarY to the Govt0 of india, iiniSLY 

Peis0flLCl 

& Tainiflg,Avl ? Ub1C i 	CCS and 	
(ptt. of 

eLsonflCl & Tiainin&, New lhi 

8 ' 

The Under becetarY to the Govt of india iinist 
Of eLSo[1l 

• & T. aining, h 	
.G. 	d Pc nsoDS C ai 	a erneut vn) 

	

w elhi 	S 	 -, • 

9, Re$jdCflt pieSeate 
Govt. of SS8, 43S rouse,ew iei. 

The ecrtaLY to the GoverrOr of ssa, 	
S 

The Spetfltdtf sS 	OVt 	CS5s& 21 for pb1i 

cation n the 	
azetted. 

- '12 • Th Under bocrGt7t 	
5paitmeflt: bipUL. 

13. The 	t 	
jj$ti 1evLflV 	55l. 

• 14? The 	to Chict 	ieta1Ys - 
-, - 15. Tm Pcb. to 	d1.ehi.Lf Sccxc11Ya 

55,Ji5pU 

16. hi PCfl 	
cieta1Y (cVCflU 

1-1. eSO1 file of oice 	 . 

By Odor 

th 
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.'eputY 	:: 	
Govt. 	/1aItt, 

cflt3F 1 	) 
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ç • 	 ( 	 ' 

, 	 1 	
w
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r 14 

tu 	t. p d! ? 	
it oC q Q7 	t: 	1 ir rçxt 

.,. . : , : • - 	 tb= ugh w By s tem' tML4 	 3-. 	.. 

	

3 	 $a3taX1 o tb\Depfl* 

fLI oçt the tot& 	atzt trat1t4øn d 	 , 

/f 	
t 	dxi 	 bi tLe 

	

/) 	j 	 cc'eeM eL ta to 	10 x * 
F 	

I 	r 	' 	•? 	 I 	
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' 	i 	( 	 t 	in,1 ie'. 	o 	Zra1 	qo ltth 

	

I 	
to thb 	 tt 
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1 	 t 	rort 	the On )dfl 	iXY Cottta')Q\t 

	

1OlL1. tb 	 ;arau 	 OZO$ p'tU tb 411 
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;vtrtry 	 )%tG' 	 I 

I73 	 th Q1to; O1t 	GOOt 4tho:oz' ln\4rie 
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I 

I 	I 	 ba Cavt0 of 1ndia t&etxi a 

/ 	 I 	t1.A1) 	ILW-I Qip A*tt 

 

or farfl1O3, h 
h-' 110001 fo.c iottta a 

2 	Th 	 4' tbo Govt. of Xtdt 1&UtIt Qf 	tItfl 

	

/ 	 1 1jO( 	Lor iror 	 nox1 6øt1On 

01 3, Th4&. 	rj to the. Cb1f Mnt 	•AQDt 	£QX 
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cp RaTh, 
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giw:mi. s) 	 4 

DatedDtpL 'the 5th JuIrc .1994, \ 	I 
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) rdnistL7 of Extxn3.Arr 4iiru g  
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Sub s  * 	
I)r' 	

aot;n 	S1L PrM 3rlAn,L8 
(B1r'1978) ww on htber. twUo 

It 

	Government's 1ttr No. £AP 81/94/22 
dte& 75.1994 ia01 yO.r 1ste 	%(X1/441/ 1/94 .. 	

:'.' 	
:., 	 : 	•. . 	 .. 	•H 	••' 	 .. 	 1 	 • z

~-1994. 
 

With rereo to 	I 	 to asr4 
" 

with 	 te, .up, 81/94;I3f &Ltd 5.7. 1994 	 to 

I ' 
r { 	SrIA 0  iow on le jAve for rm cv Un . tta tte t u ., 

t j I 	nar og ,aEoovcr £oi rvou of, @n.Ld tfljOfl ot 	to st 	•( 	'' 	
I ,the Inta' 	ttOA 1A Qi X21 O fo: deLverr to 81ir. Saran 

q 	dird. b 	v4e your 1tter wd,r feroe0 
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I 

, 	 our ttthtiaUyG 	c 	 I 

I 	

I 

S3orE 	to tb ovnment u Atu 
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cs 	to 	I 

	

i Th 	otay to tb (by nieit of Iw1t ?ttwty of 
to ino 	Peto 	Dtt ot' 	& 

	

Iotk D1ook 	 1 fo ttto 

	

The 	30rutary to th Chtet 1intte o Ami, 
£o iLOXjOj3 
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CONSULATE GENERAL C 

No. Sanf/cons/551/1/94 
	

q~ A/Date: 1 

-í 

ii 'V 

/ 

- 	 -• -v 

• 	 .. 	. 	. 	- 	•• 	•- 

.7: LPHONJE:(11 ) 668-0562 
(115)6ea.063 

CAE3LE AOOEEiS: CCNGENOIA 
I 

fhA.4 

5'1O A 
. 4 

5 ,  

ak 

APO 

NIAS/f1' 

• 	To, 	 k  Mr. Prem Saran, lAS, 	
,,• 

727 Krocker Walk, #201,  

GOLETA, 
 

S i r, 
 

We have been approached by the Chief Secy. to the Govt.
•/' 

,,.Assam, vide his le tterNo.AAP.81/94/,d7,Jg 	to c'• 	c/ 
inform you, that, it has been decided to call you back from TQa 	/1 
that was sanctioned to you till 13.994 for prosecuting higher 

 studies at the University of California, Santa Barbara. 

We have been further informed, that, you are required to 
present yourself before the comoetrnL 'authoritie in India, in 
connection with a departmental enquiry. 

You are required to acknowledge the receipt of this letter. 
You may also intimate the Chief Secy. Govt. of Assarn, Department 
of Personnel (Personnel ::A), Assam Sectt., Civil, Dispur, 
Guwahati-6 as to the likely date by which you can present yourself 
before him, with reference to his letter quoted above, without any 
delay. 	- 

(B
q(~

)  
Deputy Consne1al 

Copy to:-T e Chief Secy., Govt. of Assam, Deptt. of Personnel _V (Personnel ::A), Assam Sectt., Civil, pispur, Guwahati-6, 
w.r.t. his letter quoted above.. 

$ 	p. p. 	c; • 	 7 
&CAS). 	

. 

t1 
(• UI,-- 
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MP* m f9Pt,o 	
t IL 	P - t 	

ooVERm cw ASUR I  

D-WAMO,  IT OF PQ1IEi, (*tsGzN:L  
4S& ERARXAT ( civiL) zaiu 	, 

GUJMATX'u 731 QO6  

	

e 	 ' 

"I • 	 I 	 •l'' 	
Date( ii;U, 	2Qt JiL7J99 - 	 S 	 • 	 • 	
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&tMalorl or time n4 I Oetjo 
I 	 iw1 OZ 	spt\ 

z .dirctd to itr tIt 	 zet ,  to 
Q orn bJ to,  this tte i e!iaty Tide Goyiitt 1ett 
io 	81194/ 'dated 5 ' 7,4994o But iijtad of complying  
Lth Ularequest of tile St&t*,  Goyeraat  you apLtd rn 
nua'r 19 r 	 tim rar another,  2/3 
COMPI&ACM ar. Your Iti 

- 
- 

 

or ycw prayw 
Uc 	e 	OZ. ttme upto 34199 vide 1tter 

I  2f19/ 	ktd 1941995 with tile directton to vubmLt ganmj  
appo or g nting 1tr O3ixay Leave Ar the pezod 
r 1494994 to 3 4 199SUbaequm tiy you were wk 

	

lett 	MI 32fl9/o dat 22.6199 to 
YPur .  duty 8Z.Yaw extanet= of tjjw ,  bd a1r 

1 	 on 
 

30*4019950 But you did not corQ back and ru 
I 	 OW dtt&J you ibjtt 	xo hr apUcation for .  

liig yow erltcud04  Of time upto I 5u10..1 995 wLth et 
IT 

Ztate C ovezont, a;tez C Oflic13ttOfl 04 

:, 

	

	

not to allow any furthcr t1ma byöd 
30411995 axd desire that you &USt rQtUrA to State and reamme  
yow duties imeoately,  

State covemment on considation. ot  yow 
•aPPUcation for isuJju PHo Obeetjon' Ce •ticate 

yor 	pot bAv also decided not to issue SOY 'N 
- I 

 Otto Crtitiate an you h 	fUed to return to tie 

upto 341995 	 : 

Yours ithuUy 

	

I 	 •0 	 ( 
Serta)(y to the Goint or Awam  

zni (A) Dapwtneato  fltpw 
- -,. 	

j,•. 	 -. 

CO3rtd 
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Sir
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4S 
dated 16.8.1995 on the BU j 	

ojecttoCertt0at 

re a of your 	port 	
tho 	

1 

retUI'fl to thts State. 	 I 

purpose o 1our 

¶ 	 TourS 

( 	j)% s2KIA )
If 

;.. 	

.th 

the Go 	
of 

 

Joint S3cretary o 

DisPur, 	
e 26th sept/95° 

NO 

- to to the GoVt, of 
Sec 

ni and 

GoVt of Ipdia, 
2e The Secret b c Grevanbe 5& 	 10 .001  

per.oflX 	T 	n1flg, Nor 	 ctiofl 

	

tth 	
sam, Dispur. 

The ecreta11y ° 	

y o::)t 
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joiflt Secreta" 	

of Assam 
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This is to ceUy that 
the Govet • 

Of As8am have no objectiojñ getting the paaBpog 
held 	 ' by shr3 prem 

 Sarans,lAs for renewal for the 	 H 
limited Purpose gor his return to 

Assam Iidia), 	
0 

	

V 	

. 	This will remain valid upto 301001994 

( NtaMJ 	
) 	

0 
Seorta to th

0 
 e Government of Asa 	 r er8onneI(A) DepartmenteDispur

I. 
L:, 	j•'4 
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(Sec .I) 	
No 

e. Sc bedul 01 tE 	
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The  

Genera l, 	
and 

r ACCO 	
flt 

3\ The 	 ri Nagaland ShillQ0 
0f 	er, 

/ 
- 

The Trea5u 
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the honour to report the I/we 
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and 
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the officer 

--------------------

in the D1 Ist  
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•• 	 •.': 

issued vide N0t1 
	ti° N0e 	
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dated b- --------- 

 

------- 
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the 0ffid1 	
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me with effôt from --- 
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fl 

- 	 I 	 • 	 .•• 

Name(i b1oC 1e,tter) 

------------ ------ and with refëree to rul 
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0L1CC 	ac)cn0° LO 

	

received ----- - 	
I 	 • 	

: 
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a ance 
 and tht the ii amount such is due 

	
andH0b 

accoUnt for by e. 

_ 

Signate 

0 	 -- 	 S  

0 	 -- 

RClievifl 

ti0

9 OiC'. 

S 	 S 	

flesig
-- 

District. 

Dated  
S 	 -_ tbc 
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CCt 	 • 	

S 
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No.AAP'. 15/97/222 

GOVERNMENT OF ASSAM 

DEPARTMENT OF PERSONNEL 	FERSUNNEL (A) 

ASSAM. SECRET?-RIAT : 	1:1SFuR. 

GUWAHATI - 78.00 

ORI)ER9 1?Y THE GOVERNOR. 

j>oJo 

1 

I 	LI 

Dateri Dispur the 17th May, 1997 

Whereas it isalleqed that Shri Prem Saran 	lAS, while 

+LncLiofliflq as Secretary to the Governniet of Assam, Animal 

HusbardrY < Veterinary Deparment during the period 199092 he 

entered into a crimInal conspiracY at Guwahati and Darpeta with 

S/ShF J. Ahrneci, Deputy Secretary to the Government of Assam, 

Anirnl Husbandry Vterinary Department, •fD. Dutta, Director of: r3  

Veteri nary, Assam, * 3 C. Sai ki a Di rec:tor of Veteri nary Assarn 

R.M. 	Shtjme, Directbr, a-f . 
 Veterinary, Assarn, [)eba Erata 1)utta 

Senior Finanre 	Accounts Officer, D. N. E3harma, Senior Finance < 

Accounts Ufficer, F r f u lla Sharma, Upper Division Assistant, K.K. 

• District Veterinary Officer, Eihawani Hazarika District 

Veteri nary Officer, Rohi ni Sharma, Sub—Divisional VeterinarY 

Officer, Suresh Chancira Das, AccountrvL, Sujeet Kumar Sarkar, 

Sorekeeper, Sukhencira Dhosh, Veterinary Field Assistant. Office 

of the District Veterinary, Officer, P ar peta, Mahendra Nath, 

Treasury Officer, 3anardan Flishra, Treasury Officer, Jeevan 

Cliandra Das , Accountant , i reasu r*y Of-f. i c e E4artL and pri vat 

persors i.e. 8/Sh. U. N.. Goqoi, Kamlesh Deka of 0 & P Enteñrises, 

Pallabh Eiardoloi and Mukul F'atwiri -for the purpose of cheating 

the Government of ssam and in furtherance of the said criminal 

conspiracy, they cheated the GovernmEnt of Assam to the tune of 

Rs.2,9,51,ç7752 (Rupees two crores ninety sic lakhs fifty one.: 

thousand si< hundred seventy seven and pise fifty two ocilv) on 

±he b a s i s of false Letter of Credits (LOGs), sanction orders. 

supply orders, supplier bills, pertaining to purchase 0 f 
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: Veterj nary L)eartment as 	I as Seni or F?/ITh 0 fthi 
47/ 

DarLjnert 	If t h e si ij rature u Sr - , 	F/F is absent in the L(JL. 

he voucher ca not be 	ssed for 2ayrnent by the Treasur- y Officer 

a0c\iflst th LOC. 

ii 	 ShrI Prom Saran 	l?S as Horklnq as Secretary to the 

UovrnmenL of Assam 1  f-ninia1 Husbandry
.  & Vee,-jr)ary Departmn 

1991-92. It as hi duty to submit a 
during the period  

consolidated indent of budQet -for release of +und to the Finance 

Department and after obtaining the release of furids from the 

Finance Uepartment he was requi red to I 55L0 orders for the 

• disLributjoi of the funds D.D.D.- .ise through LOC. He was not 

competenL to release funds on his on Hithout the concurrence of 

the Finance Departiiient. 

Sb From Saran di shonosLi y in conni vance Hi th Sh. U. N. 

• 	 B000j 	Proprietor of B 	Enterprise, BLwahatj and other 

•  accL4secJ persons issued directions to release funds for LL3 

Enterpjs0s and other firms Hithout clettinQ concurene from the 

Finance Depart:rnen -L. Sb. From Saran ordered relaso of funds 

eceedjr the funds allotted by the Finance Department to the 

Lone o+ Rs.42. 15 iakhs in the month of March 1991 I-n favour of 
• 	 ) 

• 	various firms. 

iv. 	 That Sh. Prom Sarar Hhil f ,unctioninq as Secretary to 

the Sovernnient of Assam. Animal Husbandry 
	Veterj nary Departmnen L 

ai:ceptocj illegal gratjficjoj of Rs. .2O lakhs 
(RUPOCS si 1khS 

and tHenty thousand only) other than lepal remuneration 	as 

motive or reHard from Sb. U.N. Bonoj, F'roprjetor of MIS B 

Enterprises 1  6uahatj for doinq official act 1  i.e issue of LOC 

-for clearing his pending medicine- bilLs in the months of ALjqLjs t 

and Septerjibor- , 1991 



• 

-0y -. 

That the said 	Sb. 	UN.00', paid a sum of 	Rs.6Q 

lakhs 	(Rups six Iakhs and tnty thousanci only) 	to F'rin 	Sarar', 
by issuinq 	four cheques in favour of 	Smt. 	Kri shnamrna, ri other of 

• 	 the saj U Prern Saran. The details of .chpues issued are as 	L(flder 
a. 047721 Dt. 19-9-91 	for Rs.1.20 lakh. 

• 	 b. 044944 cit. 24.8.91 	for Rs.2 lakhs. 

04494: dt. 24.9,91 	for'R's.l 	lakh. 

ci. 044942 cit. 24.8.91 	for Rs. 	2 iakhs. 

 All 	the'aforeajci chepues have been issjed and 	sinecJ 

by Sb. u,i', 	Boqol 	and pertain 	to the current account No, 1159 of 
M/S 	GB 	Enterpri5' 	maintained in the Gentr- al 	sank o+ 	india, 
Fancy Eazar- 	Guahatj 

 That 	when the LOG case W ,1zs reqi stered 1 	the s.i ci 	Sb. 
Frern Saran 	in 	conflj vnce 	wi th Sb - 	U. N. 	1r,nrij - r4 	F 	 1 

prepared a false receipt L. 27-4-94 sho'inq therein thE return 

of 'sad money to Sb. U.N. 600i,' A1thouh he had not returned the 

said amount to Sb. U.N. •Doqoi, he,in connivance with Eh, U.N. 

Goqoi prepared false receipt dt. 27-4-94. 

That accused J. Ahmed issueLl false LOGs amounting 

to' R51,04,411170/_(Rupees On 	crore four iakhs' forty' one 

thousand and one hundred seventy only) without getting any fund 

from the Finance Department and vithout getting any proposal 

from the office of the Director of Veterinary, Assam. 

ix.• 	That 12 false sanction orders were issued by S/Eh. T.. 

Dutta, the then Director of VetErjnary, R.M. ShOine, the then 

Director of Veterinary', Juqal Sajkja, the then Director of 

Veterinary, D.N. Sharma the then :8r FAD, Deba Brata -'Dutta, the 

then. Sr. - FAD, withoLt receivinq an proposal from the Office of 

• the District Veterinary O'fficer 	Darpeta regarding purchase of 

medicines/materials and wi ithout • hvnci any all ocati on ofIThe P. 

funds. 	 • 	

• 

• 	 • 	 ' 	
' 



\b 

x. 	
That no medicines were purchaeU in the OffIce of the 

District Veterinary Offjcer. Darpeta. during the year 1991-2• 4:rOm 

6d3 Enterprises Jyoti. Pharma and Egmont Chemicals but false 

medicine bill5 were pr.oured by 6/Sh. KK Das, the then District 

Veterinary Officer, 
I 

Bhawani Hazarjkat then Pitrict Veterinary 

Officer, Rohinj Sharma the the' Sub-Djyj5j01 Veterinary 

Officer, Sujeet Kumar Sarkar- , 'the then Storekeeper, SUkhencjr- a 

Chosh, the then Veterjnar' Field Asjstnt,. Suresh 'Chaidr,Da, 

the then Accountant from the s a i d three fir- ms and uave false 

certificates on the SUpplier's hiil . . regarding receipt of 

veteri nary medicines in the Store, 
9 3 vInQ false number of store 

books their paes, etc., therein, although they had not reèeived 

any FrIedicline in the store from the said firns. They alO prepared 

false RCC Bills and passed them dishoneJly for payment. 

xi 	
That 16 false RCC bills 'were recjved in the Treasury 

Offi.°
elonq ith tile split bills of Suppliers and the 'same were 

processed in the Treasury Office against the false LOCs and 

sanctjzjn orders, and all the 16 RCC bili.s were dithonestiy passed 

by the Treasury Officers 	After psjng the said RCC bills, 'the 

same were sent to the State sank of India and their payment w a s 

macic to the Treasury Peon, 	who -brougilt total ambunt 	of 

two crores flinty 'sj>< lakhs fifty one 

thousand six hundred seventy seven and paise fifty two only) 

against tile said 16 RCC bil1 to t 
, he Office of the District 

Veterinary Officer" Barpeta. 

xii. 	
That the said amount' bro'ugtito the of f. ire of the 

Distrjct Veterinary Officer,Barpeta by the Treasury peon were 

• hand over- by him to the accountant Sh Suresh Chanda 
Das, who 

enterej the same 'in the cash book and falsely shown paynierit to 

the said accused. firms, aithouqi] ty diVidCd entire amount among 

ems ci v e s 

. AAY 
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H. 	 'H 
And 	whereas the aforesai.d fo.Ct,!3 C0113UtUtC the 

commiz3lon of offences punlahable Under Sectiona 120-Ji, 420, 4U7, 

471 	477 AA. , 
and i3 of the Indian .1?anal Code and Under Sections; 

7, 12 and 13 (1) (d) of the prevention of corruption Act, 19UU. 

•. 	And wJiereaz the (overmnent of Asam, after fully and 

careuily examining the materiaU3 before it in regard to the said 

aliegatio : and the circwnotance3 of the case con3ider that the 

said Sh. Prem Suran, lAS. the then secretary to the Governrnnt of 

i\zaam, 	Jnimal Huabandry & Veterinary Department zhouj.d be 

prozecu't;cd in the Court of Law for the aforezaid off encea. 

Now, therefore, the Government of &3zam do hereby accord 

• zanction Under Section 197 of the Code of Criminal procedure 

1D73 for prozecution of Sh. l'rem Saran, lAS, for the 'said off ence 

and any other offence pnizhabie under other provi.ionz of lawa 

in rezpect of acts aforezald and for taldng of cognizance of t;h' 

aid offence by a Court of competent jux;isdiction. 

BY ORDER AND IN THE NAJ1E 
Ol' THE G0VE1NOR OF A3SM1 

IPLN 

Dipur, Guhati 	Chief 

Chief Secretary 
tZOVT. OF ISSAM. 
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No107/5/97-AyDI 
GIovernment ofindia 

• 	 Ministry of Personnel, Public'.Grlevances & Pensions 
-. 	 Department of Personnel & Training 

--------- 

New Delhi, the7August, 1997 

ORDER 

Whereas it is alleged that Shri Pr.em Sarah, 
lAs (AM:1978) while functioning as Secretary to the 
Governent of Assam, Animal Husbandry & Veterinary 
Department during the period from 1990 to 1992, entered 
into a criminal conspiracy with S/Shri Ziauddin Ahrned, 
Deputy Secretary to the Government of Assam, Animal 
Husbandry & Veterinai- y Department, T..B, Dutta, Director 
qf. Veterinary, Assam, J.C. Saikia, Director of 
Veterinary, Assam, R.M. Shome, Director of Veterinary 0  
Assam, Deb Brat Dutt, Senior Finance & Accounts Officer' 1, 
ELN. Sharma, Senior Finance & Accounts Officer, Prafulla 
Shar-ma, Upper Division Assistant, K.K. Das, District 
Veterinary Officer, Bhaanj Hazai- i$<a, District Veterinary 
Officer, Rohini Sharma, Sub -Divisional Veterinary 
Officer, Suresh Chandra Das, Accountant 0  Su5eet Kumar 
Sarkar,Storekeeper., Sukhlendra Ghosh, Veterinary Field 
Assistant, Office of the District Veterinary Officer, 
Barpeta, Mahendra Nath, Treasury Officer 0  ianardan 
M:ishra, Treasury Officer, Jeevan Chandra Das, Accountant, 
Treasury Office, Barpeta & private persons i.e. S/Shri 
U.N. Gogoi, Kamlesh Deka of G&B Enterprises, Pallabh 
Bardoloi and Mukul Patarj for the purpose of cheatirqj  
the Government of Assam and in furtherance of the said 
criminal conspiracy, they cheated the Government df Assam 
•Lo the tune of Rs..2,96,51,67752 (Rupees Two crores 
ninety six lakhs fifty one thousand sixhundred seventy 
ses,en and paise fifty two only) on the basis of false 
Letter of Credits (LOCs).sanctjon orders, supply orders., 
supplier bills, pertaining to, purchase of Veterinary 
medicines, RCC Bills and falsified stock-books, 
Cash-books etc. and he (Shri Prem Saran) thereby misused 
his official position as such public servant to obtain 
undue pecuniary advantaqe for himself or for others. 

2. 	Whereas it is further alleged:- 

I - 	:t tile procedure for issue of LOC and 
allotment of funds is th.t a proposal 

• 	 regarding issue •of LOC with respect to 
certain amount is 	received in the 
off ice • of the Secretary to the 
Government of Assam, Atimal Husbandry & 
Veterinary Department from the office 
of Director of Veterinary of the 
Government of Assam month-wise.. On the. 
basis of said proposal, the matter .1 

- refered 	by the 	Secretary to the 
Government of Assam Animal Husbandry & 
Veterinary Departnint to the: Finance 
Department of the State Government for 
allotment of. fund. After receipt of • 	
the allotment of fuhds from the Finance 



:4 
3." 

I 

/ 

pc I 
Department, the Letter 	of 	Credits 
(LOCs) are issued from the Animal 
Husbandry & VeterinarY 'Department in 
the Secretariat,.. The LOC is signed by 
Under SecreLar/DePutY Secretary and 
Senior inancia1 Adviser/Financial 
Adviser, Government of ASSam, Animal 
Husbandry & VeterinarY Department.. It 
is prepared in4' (Four) copies.. One 
copy is retained in the. Animal 
Husbandry & VeterinarY Department in 
the Secretariat and it is mentioned in 
the LOC Register maintained there and 
the other three copies are sent to the 
Office of Director of VeterinarY, Assam 
for distribution to the concerned 
otf,ices, Out 'of three, one copy is 
retained in the office of the Director 
oi VeterinarY, Assam, second COPY 15 

sent to the , District VeterinarY 
Officer, who is: Drawing & Disbursing 
Officer (DDO) and third copy is sent to 
the Treasury Office - The copy of 
TreasurY Office, contains the signature 
of the Deputy Secretary of the Animal 
Husbandry & Veterinary Department as 
well as Senior Financial 
Adviser/Financial Adviser.. If the 
signature of Senior Financial Adviser/ 
Financial A çiviser Is absent in the LOC, 
the voucher cannot be passed by the 
TreasulY O'ficer against that LOC.. 

That Shri Prem Saran, lAS Was working 
as SecretarYto the Government of Assafli 
Animal HusbandrY and VeterinarY 
Department during the period 19?1 -92 .. 

was 	his duty 	to 	submit 	a 

consolidated indent of 	budget 	for 

release 	of funds' to 	the 	Finance 

Department and after 	receiving t h e 
'1 unds 'f r'om the Fin ince DepartrnOnt 	he 
was required t issue orders for the 
d:istrihution of the funds Drawing & 
Disbursing Officer-wise through LOC.. 
He was not competent to release funds 
on his own without the concurrence of 
the F:inance Department.. 

That Shri Pren Saran dishonestly, in 
connivance ,' with Shri UN..GogOi, 
Proprietor of G&B Enterprises, Guwahati 
and other accusued persons issued 
directJOflS to release funds f o r G&F3 

Enterprises 'and' other 'firms wItJiOut 
gettingconcurrence from the Finance 
D(:.!partment.. Shri Prem Saran ordered 
• release of funds exceeding the funds 
a'Llo'ted by the Finance Department to 
the tune of Rs..42..15 lakhs in the month 
of March, 1991 in favour of various 
f i rms.. 

iv) 	That Shri Prem Saran, while 'functioning 
as Secretary to 	the Government of 
Assam. , Animal HusbandrY & VeterinarY 



a. 04772.1 	dt. 	19..991 	for 	Rs 	1.20 

lakhs 

• 	 b.. 044944 dt 	24..891 for Rs 	2 	lakhs.. 

c. 044943 dt24891 for Rs. 	1 lakh. 

d.. 044942 dt. 	24..8..91 ifor 	Rs. 	2 	lAkhz.  

vi. That 	all 	the aföresid 	cheques. 	have 

been 	issued 	ai'id 	signed 	by 	Shri = 

U..NGogoi 	and 	pertain 	the 	current. 

account 	No..1159 of M/s G&B Enterprises 

maintained 	in 	the . 	 Central 	Bank 	of 

India 	Fency Bazar 	Guwahati- 

viL That, when the LOC case was registered,  

the 	said Shri Prern Saran in connivance 

with 	Shri 	UN..GogOi, 	dishoneStlY 

prepared 	a 	flse receipt 	dt274.,94, 

showing 	therein 	the 	return . of 	'said 

money to Sh. 	U..N 	Gogoi 	Although the 

• said 	Shri Prem Satan had not .  returned 

said amount to Shri UN,Gogoi, 	yet 

• he 	in 	connivance with Shri 	UN_Gogol 

• prepared. raise 	reeipt dt..27..4-94 

• 	 viii.. Tht accused Shri Ziauddin Ahmed issued 

false 	LOCs 	 amounting 

Rs.1,04,41,170/" 	(Rs. 	One crore 	four' 

iakhs 	forty 	one thousand one 	hundred 

and 	seventy only) without getting 	any 

funds 	frdm the Finance Department 	and 

wihout 	getting any proposal from 	t h e 

• Office 	of the Director of 	Veterinary, 

Assam.. 

ix.. That 	12 	false sanction 	orders 	were 

issued. 	by S/Shri 	T.... 	Dutta, 	the 	then 	- 

Direötor 	of 	Veterinary, 	R.M.Shome, 

the 	then Director of Veterinary, 	3ugal 

Saikia, 	the . 	 then 	Director 	of 

Veterinary, 	B.N. 	Sharma, 	the 	then 

Senior 	Finance &. Accounts Officer, Deb 

Brat 	DUtta,.:.thëtheI1 	Senior Finance 	& 

A:countS Officer, without receiving any 

• proposal 	from 	the 	office 	of 	the 

D:istriCt 	VeterinarY officer, 	Barpeta, 

5 
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DeparLment, 	accepted 	illegal 

grtific&tiOfl 	of 	Rs620 lakhs 	other 

than 	legal 	remuneration as motive 	or' 

r'eward 	from Shri UNGogOi, 	Proprietor 

of 	M/s 	G&B EnterpriSieSGUt'ah8ti 	for' 

doing 	official act 	ie 	issue of LOC 

for clearing his pending mediciiiebills 

in 	the months of August and September, 

1991. 

v 	That the said Shri U..NGQgoi paid a suip 

of 	Rs..620 lakhs 	(Rupees six la<hs and 

twenty 	thousand 	only) 	to 	Shri Prem 

Saran by issuing four cheques In favour' 

of Smt 	Krishnamma, mother 	of the 	said 

Shri Prem Saran 	The details of cheques 

issued 	are 	as under: 
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I 	.tCj4. ç\ 	regarding 	 purchase 	 of 
medicines/materials and without having 
any allocation of the funds.. 

x.. 	That no medicines were purchased In the 
Office of the 	District 	Veterinary 
C)'fficer, 	Barpeta during 	the 	year 
1991-92 from MIS  G&B Enterprises, 3yot:i 
Pharma & Egmont Chemicals but false 	 H 
medicine bills weir.eprocurred by S/Shri 
K.K. Das, the then District Veterinary 
Officer, Bhawani Hazrika, the then 
Dstrict Veterinary 	Olficer, Rohini 
Sharma, 	the 	then 	Sub-Divisional 
Veterinary 	Officer, 	Sujeet 	'Kumar 

	

• 	 Sarkar, 	the 	then 	Store-keeper, 
• 	 Sukhlendra Chosh, the then Veterinary 

Field Assistant' and SureshChandra Das, 
the then Accountant from the said three 

r 	
firms and false certificates were given 
011 the supplier's 	bills 	regarding. 

• receipts of Veterinary medicines in the 
Store giving false number of store 
books, their pages, etc.., therein, 

	

• 	 a'though they had not received any 
medicines in the store from the said 	. . 
firms 	They also prepared false RCC 

	

• 	 Bills and passed them dishonestly for 
payment. 	. 

x:i.. 	That 16 false RCC Bills were received 	 . . 
in the Treasury. Office, alongwith the • 	

. 	 split bills of suppliers and the same 	 : 
were 'processed in 'the Treasury Office 	'• 
against the false LOCs and sanction 
orders and all the 16 RCC bills were 	'. 
d:ishonestly passed for payment by the 	 . 	3 
Treasury Officers.. After passing t h e 

• . said RCC 'bills'the same, were sen tr to 
the •State Bank of India and their 
payment was made to the Treasury Peon, 
who brought . the total amount of 
Rs..2,96,51,677..52 (Rupees Two crores 
ninety six lakhs fifty one thousand six 
hundred seventy seven and paise fifty 
two only) against the said 16 RCC bills 
to the Office of the District 

• 	 Veterinary Officer, Barpeta..' 

x:i i - 	That the 'said amount brought to the 
office of District Veterinary Officer, 
Barpeta by the Treasury Peon was handed 
over by him to the Accountant, Shr:i 
Suresh Chandra D'as, who entered the 
same iii the Cash Book and had falsely 
shown the payment having bee made to 	• 

the said accused firms, although they 
d:ivided 	t h e entire 	amount 	among 
themselves.. 	 • 	 . 	 • 	

' 

3 	And whereas, the aforesaid acts constitute 	 :1 
the commission of .  . of fences punishable under Sections 

• 	120-B, 420, 467,471,477-A1'3 of 'the Indian Penal Code, 
1973 and under 	Sections 7,12 & 13 (i)(d) 	of 	the 
Prevention of Corruption Act, 1988. 

.1'.. 	..'. 	 .. 	 ' 	 , 	 ' 	 ' 	 ' 	 '' 	
', 	 j• 



S .  

- 	
S.! 

jc
4.  

ra 
• 4. 	And whereas tile Central Qovernrnent afto 

fully and carefully examining he material before it in 
regard to the, said allegationsj and the circumstances of 
the case considers that the aid Shri Prem Saran, the 
then Secretary to the Governnent, of Assam, Animal 
'Husbandry & Veterinary D:.;..artmnt, should be prosecuted 
in the Court of Law, for the afpresaid offences. 

H. 
S. . Now, therefore, the Central Government 

doth hereby accords sançjion ubder Section 19 (1) of 
the. Prevention of Corruption Act 1988 for prosecution of 
the said Shri Prem Saran for, th'e said offences and any 
other offence punishable under; other provisions of laws 
in respect of acts aforesaid and for taking àfcognizano 
cf the said 	offences 	by 	a 	Court 	of 	competent 
)urisdiction 

8y order and in the neme of the President 
(A 

• 	 . 

( o.k. Samn-P-ar\.A 

MI 

DEor(.VigilarM5) 

(A L UI V. VV 	LI 	4. I I .1.. 

Dated 

H'- f: 

C 

HIM 

I' 

. 	 : 
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THE CENTRAL AZfUi1STPJTIVZ TRIBUL 

L4'S• 	& IJ. 	JJ_.IJVV 

Dr; Prern Saran 	I.A.& 
- 

V3 

State of Assam & Anr. 

• 	 1978 The applicant joined the Indian 4drninistratjve 

Service (lAS) in the Assam I4 ghalaya Joint 

Cadre by direct •recruitnient. 

1985 The applicant went on study leave to the UA and 

• obtained Nk in Indology fromthe University of 

• 	- Pennsylvania. 

• 1 

• 	 1987 After Coming back to India he joineda s JoTht 

• Seretary and later as Additional Secretary (Industries 

Department ) In the Assam Secreteriat and then as the 
- 

Nanaing lirector of 	ssam Textile Corporation where 

• 	- he worked till 1992. 

1991 The applicant..wasposted for a short period as  

Secretary in the veterinary Department and later trans- 

Eerred as Secretary in the Revenue Department. 

in 1991 itself, the applicant again went on study 
• 	

• leave, to the USA, wh€re he did his tA and Ph. D in 

Anthropology and came back to India 1995. 

p 	
• 

S 

contd... 
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6.5.1992 While the applicant cwas in study leave in the 

USh, the Govt. of Assam vide Notification No. 

Mx.44/88/68 dated 6.5.92, aljo,ed proforma 

officiating promotion in the selection Grade of 

lAS with effect from 1.7.91, to 4(four) I of his 
• 	

batch mates viz; Shri S.K. arjvastava lAS, 

Shri Prodip 4ingh, lAS, Shri H.N. Cajrae ,Th., 

Shri MM.. P.P. Verma, lAS and also to Shrj 

Bireshwar Baruah, lAS (SC) without considering 

his case • though he was also entitled for 

consideration for promotion, in the 5electjon 

Grade on his entrir1g,.jnto the fourtbenth year 

• 	- 	 of service calculated •from 1978, 
/ 

	

13.7.93 	The Govt. of Assam on various dates during - 

to 	1993 to 1995 promoted nt only his batch mates 
'Q8.5.95 

S 	
but also many of his juniors to the Super time 

Scale in the grade of Commissioner without conside-

ring his case •  

	

12.12.95 	Or his return to India, the applicant was / 

posted as secretary to the Govt. of Assam * 	

in the Administratjve Reform and Training 

Department, where he is working till date. 

- - 	
... Annexure B / Page 30 

contd.... 
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3.696 	The applicant made various representatj..ons - 

- 13.7.97 ' before the Govt,  of Assam and the Govt. of.  
.4.8.97 

Iciia foifcorisjderatjon of his case but no 
. 	21.8.97 ' 

5.8.97 	aCtiOfl was taken. 

/ 

21.11.97 The applicant was illegally drcgged into a police 

case where the CiI has submitted a chargé sheet 

• 	 on 21.11.97, implicating him tnto a criminal 

/ 

	 - vjde RC No. 5A)/94-."1CU(j) - CBI •  • But no charge 

has been framed by the Court against the applicant 

in the s'aid case as yet. 

• 	
19.3.99 	By refering to a decision of the Hon'ble Supreme 

- 	 Court ( State of Gujrat & another Vs. Surya Kat 	- 
• 	 Sunilal Shal 

) decided 'in Deceirer 3, 1998 , the 

• 	 applicant submitted a representation to the 

Govt. to consider his case, 

- ... nnexure - I / 44 

15.5.99 	After having leaxnt,that the Govt had taken 

-. 

	

	a decision..,on his representation dated 13.3.99, 

the applicant, by submitting fresh representation 

- 	 on 15.5.99, wanted to know the decsjon taken by .  

• 	 the Govt. 'into her case. 

- - - 	 •., Annex ure - J/46 

cohtd... 
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4.6.99 	In response to his representation dated 15.5.99, 

the  Govt. by letter dated 4.6.99, Intimated to 

the applicant that the Secreening Committee fri 

its meetingheld on 13.5.9, considered the case 

* 

	

	of the applicant for promotion to the Super time z 

scale and kept its decision under sealed cover 

as per provision of Rule. 
/ 

Annexure - L /49. 

7.2.2000 The applicant by filing a representation wanted 

a copy of the said screening Committee meeti -ig 

held on 13.5.99. But the applicant got no response 

of the said letter. 
/ 

- 	 Annexure - N /50 

SUthiISI0NS  

(i) 	The applicant, under the ptovision of sub-Rule 

(2A) of •Ruie 3 of the Indian Administrative Service c 	 0 	 - 

(Pay) Rules 1954 , was entitled for consideration 

for promotion to the Selection grade Scale of pay 

on and from 1.7.91 on his entering the fourteenth 

* 	 year of service, in the -II.S The Gov1. quite 

unreascxibly 4  ignored the case of the applicant 

while considering the case of his batch mates. - 

contd.... 
I 

I 
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e Govt. also considered the cases of his batch 

considered applicans 	case for promotion to the 

super time scale along withthem. 

 The charge sheet 	.falseiy implicating him into tie 

CB,Case, being R C No. 5 ()/94.'. 	CU(i) 	was 	I 

submitted by the CBI on 21.11.97. Even assuming, / 

but not admitting 	that the applidant was involved 

in the said case in any manner, since 	the 	pplica- 

nt's case for consideration for promotion was 

due much before the submission of the charge sheet 

as aforesaid, denial of promotion on and from 

-: 1992 	( seleàtion grade) and 1993 (super time 	cále.). 

- 	. 	 . or 	or that matter keeping his case in seal cover 

in 1999 was a uncalled-fox and 	illegal. 

 Even submission of chargé sheet or institution of a 

criminal case Ca.;nOt be bar for consideration of the 

case of the applicant to the higher grade, as 

per Govt. Circular which provides for periodical 

review of such cases. 

 The applicant's going abroad on Study leave could 

not also have been a bar for Consideration of his 

case for promotion. 

contd.. 



I.: 

10/  

-6- 

- JWTHRITY REL IED; ON 

 

p   

CAIE OF TM REEPONDENT4  

 The Respondent No. 1, filed their written statement 

• 
and in paragraph 4,, they have stated that the selec- 

tion of the applicant along 	with other officers of 

his batch for promotion to selection grade was 

made 	in time. His case could not be disposed of 

• as he was on leave. 	 - 

 In paragraph 6 of the written Statement the respon- 

dent No. 1 have  stated that it was not possible 

to dispose of his case 	for promotion to the 

selection Grade, since his pe'riod of leave i 40 

not regularised. 
\ 

 In the said paragraph the respondent No. 1 

have also stated that the Govt. of &am vidé 

• order No. LAP. 15/97/222 dated 17.5.97 and Govt. 

of India vide order No. 107/5/97- ADV. 1 dated 

27.8.97, accorded 	sanction under section 197 

contd... 
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197 Cr.,P.C. read with Section 19(I) of PC 1988, 

for prosecuti0n of the applicant . It was further 

stated that since applicant has also been chargesheeted, 

the persbnal file of the applicant was also 

taken by CBI and it is still with them. 

(4) 	In paragraph 8 and 11 1bM of' the written statement 

- 	 the respondent No. 1 stated that the case of the 

• - 	applicant for promotion to the selection grade/ 

super time scale canot be dtsposed of befor'e 

• 	 finalisation of the CBI Case, pending before the 

Cout of special Judge at Gauhati. 	 - 

	

S 	 / 

• 	(5) 	The applicant submitted a rejoinder and stated 

• 	 that 
• 	 / 

	

(a) 	in september 1993, he came to India and appeared 

before the'Rao Conirnittee' 	at great cost when 

he was in the midst of his studies in the Uh. 

/ 	(b) 	While granting the. leave for his study in the USA,-i 

the Govt. granted the applicant more Extra-ordinary 

leave for spme period when sufficient half pay leave 

was at Kis credit. The AG -ssam therefore by a 

letter dated 10.6.96 , requested the Secretary to 

• 

	

	 the Govt. of Assam personnal - . Department to revise 

the leave granting notification. Persuant to.that 

contd... 
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the applicant submitted repreentation 

° on 5.9.97 and requested the ovt, 	to 

regularise the leave for the period 

remaired absent ,for completion of his 

Ph.D. 

(C) 	 Regularisation or non-regularisation of 

the applicant's leave beyong Ppril,1995 

has no relevance In the context of cons-

ideration of his case for promotion.' to 

selection Grade in 1992 and per time 

scale in 1993 ,when the cases of other 

similarly s&lected Officers were consi-

dered. 

F' 

L 


